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LEGISLATIVE AS8EMBLY. 

Saturday, 3rd A.pril, 1937. 

The Assembly met in the Assembly Chamber of the Council Houfle at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Hahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

ARCH..EOLOOICAL EXCAVATIONS BY I ~ I  IN INDIA. 

8BO. 4Mr. C. 5. Muthuranga Mudaliar: With reference to the replies 
t.o PaTts (d) and (g) of uIlstalTed question No. 62, dated the 15th Septem-
ber, 1936, regarding archreological excavutions by foreigners in India, will 
.oovemment st&te the reRult of their enquiries? 

Sir Gtrla Shankar Balpal: A statement nontaining the result (If the 
enquiries is laid on the table. 

Statemmt. 

Permits for archalOlogjcal excavations in Greece and Turkey a.re fre8ly p;ranW to 
foreign soci{'tws Rnd individuals who are properly accredited, but the exc.avatioa.s 
lire under strict Government control &8 regards the rights of land owners and wnantA, 
<Ii.posal of antiquities ('xcavated, and conditions of publication. It may be said in 
)::"nerai that the excavator has no rights beyond the scientific UII6 of hi. discoveries. 
A.1l coat. involved by the work, including the .u..., aod JIla. __ of a O9vom· 
IPel1t i~  have to be borWl by tha excavat.or •• lId all antiljllities found helolltt 
i<J the Government. It is possible to receive a irant of dllplicau>s, but this is a 
conces.ion, not a right. 

2. The same ~ n i i n  hole! in Italy, but are very seldom put into practicf'. 'rh.t 
i. to say. there is hardly Any foreign excavation in that country. 

3. Tn Egypt, Syria Rnd Iraq. there i. a similar fJ'e{' pr.rmisAion and similar Atrict 
'Control of foreign work. but greater liberality in the di.pouJ of finds. 

4. i n~ are permitf,pd in Cyprus under strict Oovl'mment control and 
t'ubject to the term. of the licenae granted by Government. Such of the antiquities 
reeoVl'.red f10m ""cavation" aM are reqllin'd for tlIP Rdentifit' complf.ment of the' Cyprus 

~  or for the purpose of illustrnting thl' history or art of Cyprus ~  sdected 
aud ncqnired by GO\'prumeut withont payment. The rf'maining antiquities III'e dIvided 
roughly half Alld half hetw ..... o GoverlJment and the ~  l'lomf'what similar 
o('ol1ditions are euforcl'd in regard to excavatiouN in Palestine. 

INSURANCE ('"oMPANIEfl WORKINO IN INnIA. 

831. ·Pandit Sri Krishna Dutta Paliwal: Will Government please state 
how many insuranC'e companiNl Wf'rp working in India on t,}w 31st 
Dceembt'r, 193f1? Trow many of ~  nre Indians and how many foreign? 

The Bonounble Sir Muhammad ZafruUah nan: The number of in-
surlmpp companim; complying with the provision!'; of the Indian Life Assur-
ance Companies Act, 1912, and the Indian Insurance Companies Act. 1928, 
1)n the 31st December, 1936, was 375 of which 226 were India&n aM 149 
non-Indian. 

( 2629 ) A 



2630 LEGISLATIVE ASSEMBLY. [3aD APRIL 19t17. 

NEW INSURANCE CoMPANIES ESTABLISHED IN THE PRoVINOES. 

832. ·P&lIdlt Sri Krillma Dutta Pallwal: (II.) How many new companies 
were formed between the 1st January, 1931, to the 31st December, 1986t 

(b) What was the number of compallies established in each province? 

The Honourable Sir Muhammad Zafrullah Khan: The Honourable-
Member is referred to the following publications of the Department of 
Commercial Intelligence and Statistics which are available ~ the Librar;y 
of the I!ouse and contain such information as is available on ~  subject: 

(1) "Joint Stock Comp8'Ilies in British India and in the Indian 
States of Hyderabad, Mysore, Baroda, Gwalior, Irldore and 
Travancore, 1982·33" (Nineteenth issue). 

(2) Monthly publication .. Joint Stock Companies". 

'DBP08IT OJ' SEOUlllTI1!:s BY NJIIW IW9U'lU.WOJII CaMPANIlI8 B8!'ABLlSIIlID m 

TH1II PBovINOBS. 

833. ·Pandlt Sri KriIhDa Dutta Pallwal: (a) How m&l\y 9f the com-
panies established between the 1st January, 1931, to the 31st December, 
1986, have deposited securities with the Controller of Ourrency for iess thaD 
Rs. 50,OOO? 

(b) How muny of these have paid Rs. 50,000 and over but le88 thaD 
one lakh? 

(0) How many of ,theae have paid one lakh but less than two lakbs? 
What are their ,names? 

(d) How manyh8'Ve paid full two lakhs? What are their names? 

fte Honourabl. atr Kubammad Zafrallab Khan: (8), (b)\ (0) and (d). 
On the assumption thrrtthe Honourable Member refel'9 to Indian Life 
Aflsurance Companies, a statement, is laid on the t.ub1e' giving the necessary 
information as at 31st December, 1935, which is the latest date for which 
the information is readily available. 

PaTticIllaT3 regarding tleptnit made. a. at 31llt December 19S5 by Indian Life AHNrClAC/l 
Oampanill. utablillhed between l.t Januar1l 1931 tmd 31,t Duember 1985. 

No. of colDpaDies whoee deposit is-

-----------:----------,-----.--------

Leu than RH. 60,000.', RI. 60,1)00 or over but 
lea th'ln Re. 1,00,000 

Re. 1,00,000 or 
OVer but lelia than 
Rs. 2,00.000. 

------ ~~ ~  

(a) 1. All India Railwaymen's Fund, Nagpur. 

Re. 2,00,000. 

2. Tlombay, Baroda and Central India Railway Co·operative ._al Bene6t :ruad 
for Indian 8t,,«, Bombay. 

3: NeptuJle APurance 00., Bombay. 
4. I!fwadellbi Bi.-Oo., Agn. ' 

(b) Depoeiton Benefit. Inluranee Co., Bombay. 



QUEstiONS A.ND ANSWIUl8. 

BooKS .Alm PUBLICATIONS FOBB'lIIlTlCD IN THE OENTlULLl' .Am.mnS'rlDBED 
ABBAs. 

S34. *Mr. Mohan Lal B&bena: Will Government be IJlessed to lay 
on the table a list of books and publication8 forfeited by them in t,lle cen-
trally administered areas? 

Mr. J. A. Thome: It is not in the public interest that I should lay • 
list of forfeited books and publications on the table. Proscriptions dealing 
with publications in 'the centrally administered areas are notified in the 
Gllzeite of India. 

• 
Mr. S. SatyamU11.l: May I know what is the public interest? When a 

book is forfeited, that fact is already  published. The question simply asks 
the Government to lay on the table a list of books and publications for-
feited by them in the ctmtrally administered areas. What is "public 
interest", may I know? 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair under-
st.a.nds public interest is a well known phrase, but whether a ~ ' 

matter is or is not in the public interest, it is entirely for the Governmetlt 
to judge. 

., . ' .. ~ 
1Ir. S. Satyamurtt: I agree, but where it is an obvious case, and Gov-

ernment suy a publio notifioation C8Jl,D.ot be placed on the., ~  the 
House, I submit, it is a matter for the Chair. I can uriderstllDd if 'there 
is a difference of opinion, but when Government refuse to place a publio 
document on the table, I submit it is for you, Sir, i~  8!ruJing. ~  

1Ir. President (The Honourable Sir Abdur Rahim): The Chair has glvpn 
its ruling; what is obvious or what is not obvious, ~  is! ;V8Q; i i ~ for 
the Chair to decide. 

Mr. Sri Prakaaa: Can they be made available in a Ilpecial a/.miB.ah in 
the Library? 

Kr. President (The Honourable Sir Abdur Rahim): Mr. Mohan Lal 
Saksena, 

IIr .. B. ;1)&8: Can M. L. As. visit the Home Department and read these 
proscribed books? 

Kr. President (The Honourable Sir Abdur Rahim): The Chair hu called 
the next question. 

PlmsONS UlC'DlIlB RBSTRAIln OBDBBS IN TJDI Clcl!n'RALLY AmOlasnDD AlUMS. 

A85. ·Mr. Kollan La! BabeDa: Win Governmentlsy on 'the table a 
~  giving tho names of persons in the ('.entrally adminietered nreaa 

who Are under restrllint orders, the period for which. they have \>een under 
l'esWaint\ the ' ~  for such l'8IItraint, the natUre 'of reafiramt 'Order!., ~  

tho a]lowances, if Rny, anowed? ' 
A 2 
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Mr. I.A. ~ At the end of February, 1987, 398 persoJIIJ were in 
jail detention in the centrally administered areas. It is not in the public 
interest that I should give their names. They are all detained on account 
of their connection with the terrorist ~  in n ~  The period of 
detention varies, the maximum being lass the.n five years. 

As regards sllowances, I would refer the Honourable Member to the 
reply given by the Honourable Sir Henry Craik to question No. 181 on the 
'25th January last. The monthly allowance has since baenveduoed by 
Be. 1. Study allowances and examination fees ~ also paid ~ in cert/lin 
cases. 

\ 

IIr. lIohan Lal Saksena: Are these orders of restraint periodically rE'-
vised? 

:Hr. I .•. 'thome: i submit, Sir, that question does not arise out of 
the: answer given by me. 

IIr. Sri Prakaaa: What authority will decide when our conception of 
public duty and their conception of public interest conflict? 

Bardar S.t SlDth: May I know if these people, who are kept under 
restraint, know the charges for which they are kept under restraint? 

Mr. I. A. Thome: That question, Irgain, I submit, does not arille. 

~  1'reI14m (The Honourable Bir ~ i  What was the qUeIJ-
tion? 

Sardar 1taD, Stach: The question was whether the persons restrained 
themselves know the charges for which they are being kept under restraint? 

Mr. Preltdent (The Honourable Bir Abdur Rahim): If the Honourable 
Member is in a position to state that, he can do so. 

lIT. 1. A. '!'hOme: I 8m afraid I am not in a position to state that. 

IIr. S .• Satyamurtl: The question asks, you will notice, Sir, the reason!'! 
for such restraint. 

1Ir. President (The Honourable Sir Abdur Rahim): Yes, the Honourable 
Member says that he is not in a position to state that in the public interest. 

lIr. S. Sa\yamurtl: But it does arise out of this questioI? 

1Ir. I. A. Thome: That has been answered. The answer is--in conne(\· 
tion with the terrorist movement in Beng8'l; they are all Bengal terrorists. 

Kr. K1l1adhu OhalUla: Are their cases periodically revised? 

JIt. 1. A. Thome: That qu •• i~  already aSked n ~  Honour-
able 1r4emhw. and L aaid I am llQt prepwed to answer it. 

, 

~' {'Fhe Hono1.llable Sir Abiur Rahim): The Ronotll'ablo 
Member is not in a position to give the itdoraltltion. 



INTRODUCTION OJ' NEW RA.TES OJ' PA.Y IN '1'lIlD Po8TS A.NDTBLBGB.APB8. 
DBPABTXDT. 

~ .• Dt. P. If. B.atrje&: (a) Does Circular No. E.S.A •• 180/815/Coll .• Z;. 
dated tlie 15th March, 1985, from the Department of Industries und' 
Labour still hold good? If 80, has the clerical establishment of the Circle 
Offices, as referred to in paragraph 2 of the said circular, been organised in 
two Divisions and its effect given from the date of introduction of the new 
rates of pay in the Posts and Telegraphs Department? If not, why not? 

(b) Wheh wete the new rates of pay actually introduced in the Depart-
ment? Will not the effect to the organisation of the clerical establiflhmeuj... 
ae marred to above, be given from that date in terms of the first sentence 
of paragraph (2) of the Circular as mentioned above? 

Mr. S. If. Roy: (a) The reply to the first part of the question is in the 
affirmative. As regards the second part, owing to administrative alld 

n~i  reasons it W'M Bubllequently not found possible generally to organiae 
the clerical staff in the Circle Offices on the basis of two divisions simultane. 
oosly with the introduction of the new rates of pay. 

(b) The new rates of pay were introduced with effect from the 1st AI-ril, 
1935. 'the answer to the second part of thE' question is in the neg8t,ive. 

MOTION FOR ADJOURNMEN1'. 

Mr. Prelldellt (The Honourable Sir Abdur Rahim): There is one llloiil.lD 
for adjournment in the name of Mr. Chettiar. That is really oovered by 
the Chair's ruling, and so that goes out. 

THE INSURANCE BILL. 

~  OP MR. J. A. MACKEOWN TO THE SELECT COllnUTTEE IN PLAOII 
. OF MR. P. J. GRIFFITHS. 

111'. G ••. 8pe" (Secretary, Legislative Department): Sir, I move: 

"That Mr. J. A. MackeowD be appointed to the Select Committee On Lhe Bill 
to consolidate lind amend the law relating to thl' busines8 of insuTllllce ill place of 
Mr. P. J. Griffith,." 

All I need say ill explanation of this motion is that Mr. Griffiths will 
cease to be a Member of the A.ss6mbly before the Select Committee meets. 

Xl. Pr8lld8Jlt (The Honourable Sir Abdur Rahim): The question 11: 

"That Mr. J. A. Mackeown be appointed to the Select Committee 011 the Bill to 
~' n i ~ and amend the law relating to the business of ineuTRnct' in plRee of 
Mr. P .• J. Griffiths." 

The motion was adopted. 

THF. INDIAN TARIFF (AMENDMENT) BILL. 

'!'he llonourable Sir Muhammad Zafru.llah Khan pfemher fOT ('Olllllleree 
and Railways): Sir, I beg to move: 
"1'hat the Bill further to amend the Indian Tariff Act. 1934, for a certain Purpole. 

he t-ak(·n into collsideration." 
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[Sir M ~  Khan.) . . ,  , 

The Bill proposes to continue during 1987-38 the protective duty of 
twelve annas per maund which was imposed on .. the ~  oLbrokenl'ice 
into India in 1985. JThe' duty has in a verY' 1Ug6 'hieasW:e' 'flilftlleclthe 
purpose for which it was imposed, which was, to prevent the inrush of 
broken rice, which i~ a by-product of the rice industry, into India so as to 
compete :with the Indian product, particularly with the cheap :!mieties of 
rice, There has in certain directions been an improvement in ths-.,situation, 
for instance, the price of Bengal and Bihar rice and of certain of the 
better ql:alities of Madras rice has risen, though the price of the lfueaper 
qualities of Madras rice has not risen, and there have been some indieations 
which might well have justified the Government in reducing the duty to 
a certain extent. On the other hand, it is expected th.at the current rice 
crop will be a bumper crop, and in view of that, it was thought expedient 
that no reduction in the duty should take lliace and that. the . ~  should 
continue to be imposed for a period of another year. 1 am aware that 
eertain Honourable Members have by means of questions suggested tibat 
the duty should be extended to rice and paddy, and there is an amendment 
down on the paper suggesting the extension of the duty to these two 
articles. That amendment it would not be possible for the House to 
oonsider lIS it proposes to impose a duty which has not been proposed by 
Government. Nevertheless. I might submit that no case can be made out 
for the imposition of n duty on rice and paddy inasmuch as the object 
for which the duty was imposed upon broken rice has been amply fulfilled. 
'The figures of imporbs of rice during the 11 months of the current year 
.compared with the figures for the previous year would bear .that. opt. The 
importR of rice during the first 11 months of the year compared with the 
total for 1935-86 were 15,813 tons and 28,514 tODB. The figures of 
broken rice are 2.758 tons for the 11 months of the current year and 
61,778 tons during the last year. The figures for paddy are 67,702 tons 
during the 11 months of the current year and 119,731 tons during the last 
year. I would submit t,herefore that today compared with last year there 
is no justification for the imposition of this, duty upon rice and paddy. 
I hope that Honourable Members will consider, first, that it is desirable 
that this duty should be continued, and secondly, taa; it is !lot: delirable 
in the interests of the consumer and that it is not necessary in the interests 
of the producer that this duty should be extended to 'rice and paddy, 

JIr. President (The Honourable Sir Abdur Rahim): Has sanction been 
given? 

TIle Honourable Sir Muhammad Zafrullah lDlan: As I h8'Ve submitted 
already, that amendment will not be discussed as sanctiop. has not .been 
given and therefore it is out of order, That is why at this ~ I 'have 
made this suggestion for the consideration of those Honourable Members 
who are interested in the question from that point of view. 

JIr, Prealdent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Dill furt.her to amend the Indian Tariff Act, 1934, for B certain purpose. 

be taken into consideration," 

The amendment" bv Mr. Santhanam is alearl" out of order. It wants 
to extend the duty to' other categories and no ~n i n has been obtll.ined 
thereto, 

·"That in rlause 2 of the Bill, in the proposed Item 10 (2), for the worde 
'Broken rir£!' ~ words 'Broken rice, rice or paddy' be substituted," 
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Mr. X. SaDtban&Dl (Tanjore cum Tdchinopoly: Non-Muhanunadan 
Bursi): I am sorry thllt my amendment has not the required 8SuGtion to 
make it in order. Still! am afraid I cal)Jlot accept the argument of tJ:1e 
.Honourable the Commerce Member for his refusal to accept it on his sole 
initiative. It is commonground between us thp.t the present imports either 
of broken rice or rice or paddy are not exaessive. The only ground on 
whieh he has brought forward the Dill, and· it is a. right ground. is that he 
wants to conserve at least the present position of the paddy growers. We 
hnve lIeen how badly the imports of i ~  affected the cultivators 
·of paddy, and the Govemment brought forward this small protective duty 
on broken rice only after a great deal of agitation and after two years after 
it became necessary. Now, the present position is that by the extension of,.. 
this protection to paddy and rice nobody will be affected. The imports are 
low and are not likely to be affected. The Government finances are not 
affected anrl the consumer will not be affected, because, as my Honourable 
friend has said, there is a bumper crop aud local competition is bound to 
·keep the prices a.t a fair1y reasoll&ble level to the, consumer. Tlwrefol'e, 
there is nobody who will be affected by the extension, but it will btl valu-
.able 1110 0. preventive mE'..asure. It will prevent any sudden speculation, in 
rice causing harm again once more to the paddy growers. The paddy 
~  in thisoountry have been the hardest hit QOlong the agriculturist ..... 
GQvernment have not done anything whatsoever to help them. What 1 
'suggest is when there is nobody to lose by this measure, why not have it on 
,the statute book? It may not have any effect either in ~ in  or in-

' ~ i in  the imports and it will not affect local prices, but. it will be '" 
'stabilising factor in the market for paddy. The l'l'llllomic recovery ju this 
respect has not been steady. This year imports lw ve fallen j t.here Utay bll 
·n sudden fluctuation and the imports may rise. III that case this will be 
a' preventive measure, and there cannot be any oLjel'tion 80 fu.r 808 I can 
see, on the part of the Government. Their revenues will not be affeoted 
by extending this protection to rice and paddy. but on tile other hand it, 
'will give 8 sort of moral support to the paddy growers, 80 that, whatever 
the pre86nt position, economi(' recovery may not be hampered by any un-
weBeen .. fiuctuations in the ffinrket. • 

1Ir. PrUident (The Honourable Sir Abdur Rahim): The Chair can allow 
the Honourable Memher to make the suggestion, but he cannot go into that 
question at any length. 

1Ir. X. Santhanam: He used that argument. He appealed to this 
.sldtl ... 

Mr. Prelldent (The Honourable Sir Abdur Rahim): If the Houourahle 
'Member insists on that. it is not relevant since the amendment is out of 
order. But the Chair hllll allowed him to make his suggestion t,o the Gov-
..emment. He cannot ~  further into that. 

Ill. K. SaDtbaa.am! I am not speaking 011 the amendment. I only want 
to speak on the general motion nnd I am only tr.ving to controvert his 
nr£fument. As regards this Bill. I submit thnt the duty is insufficient. Of 
course, we support the existence of this 12 annal! dutv on broken rice but 
it i. not of much help, it i. of very small help, 8lId if we support it,' we 
have to express th.e i ~  of our constituencies that it is wholly insufficient. 
-So, whileaupportmg thiS measure, I U~  to tnt> Hononrable the Oom. 
merce Member that he should not feel satisfied thnt he has done the rigM 
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thing for the pliddy growers in this eountry. He must look iato their eon-
clition and see what further measures are neoessary to help them. 1::Ut 
rnust think of helping the export of paddy and rice. Burma has been 
~~  and BS 8 ccmsequence In~i  has beoome salf-sufficient in pYddy. 
It does not depend much upon exports, but upon the local market. There-

~  it is in the power of the Commerce Member to regulate,the internal 
price by ~  rates. I think the ra.ilway freight should be ~ adjusted 
that the internal movement is i i ~  Now, I think the freight rates· 
flre not properly ndjusted; they are very heavy, especially for padd;v 
growers in the south. I submit that the movement of paddy and rice .in 
South India is being greatly hampered by wbat I may even call the uneco-
nomic rates levied on the movement, of paddy and rice. The Honourable 
Member can do much by negotiating with the Ceylon Government for 
favourable treatment for South Indian padd.v and rice. My district, for 
instance, had a very lucrative market-in Ceylon and that market is dwind-
ling, and I really wonder if the Government of India do not take aotive-
m£asures whether the market will exist at all for us in the next two or three· 
~  It is being replaced by locally grown rice and by imports frow 
Rurma. I do not see why Burma growers of paddy should bf" put in a 
better position than paddy growers of South India, beO&use the steamer 
freights from Burma to Ceylon are muoh lower than the railway freights. 
from the Tanjore district or from the other neighbouring paddy growinfo( 
districts to Ceylon. This Tanjore paddy is being replaeed, and that is III 
point to which I should like to draw the att,ention of the Honourable-
!dember. Therefore, I say that this is a small, though, of ('ourse, good. 
neeessl1ry and essential help. but it will not help our people very mueh and 
other measures are necessary, and I hope that Government will consider 
thl' position carefully Rnd do what they can in the matter. 

Mr. T. S. Avm8lbillngam Ohettiar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Ruml): The Honourable the Commerce Member 
gave us some statiRtics about the reduction in the imports of broken riee. 
As far as we are concerned, we are sorry we do not find in these offioial 
l'epcrts any separate accounts as regards broken rice. \Vhat is given hE're 
is only rke in the husk lind rice not in the husk, and, as fill' 88 T can see 
from this "Review of the Trade of India for 1935-36", page 198, Table 7, 
whidl gives the quantity and value of the principal articles of exports, 
arranged in the order of their importance, riee not in the husk in 1984-35 
was 1,592 tons, and. in 1985-36, it was 1,894 tons. That is in ~  

Hs. 10,30,28,000 in 1934-35 and 10,94,74,000 in 1985-86. What I mean to 
convey is that the import of broken rice might have gone down, but rice not 
in the husk has not certainly gone down. It has to n certain extent in-
cl'flased. Otherwise, ;\'ou cannot, account for these figures. 

The Honourable Sir Muhammad Zafrullah Dan: I hllve given the House 
figures for the 11 months of 1936-37 lind that shows that there is a consider-
Rble dAcrea.se in imports of paddy during theRe 11 months as compared with 
lust year. 

~  T. S. AvlDaahlUngam Ohettiar: Of rice not in the husk? 

The Hoaour&ble Sir Kuhammad ZafruJlah nan : Both rice and paddy. 
Mr. T, S. AvtnybUlD&am ClheWar: In view of .the fact that the Honour--

able Member himself suggested that this year the crop is expected to be 



Q bumper crop, unless something is done about the ' ~  of imports 
the proceeda of the sale of riee will be very sm"U indeed. I do· ~ ~  
Bump to \mow much about other products, but we, who oome from the nee 
gl0wing dist.ricts of b'outhern India, Rail safely say that the rise in price haa 
been very little indeed. The Honourable bhe :Finaoee Member said the 
other day that there has been a rise in the price of primary produets, _ but, 
I1S far us our parts are concerned, the rise bas been very small, almost 
infinitellimal. It is not a new fact, but I may tell him that it is only 
because of the love of the land that the agriculturists are continuing their 
~ i '  activities in our part of the country. If they had looked to the 
profits of ngriculture, they would have left their profession long ago and 
would have allowed the land to lie fallow. I would press upon the Com)" 
mernE: Member t.o take measureR at once and immediately, 88 far &8 it lies 
in his power to do something to the increase of priee of rice. We ~ him 
a suggestion that if the duty is put on both rice and paddy, it might go. 
some way to increase the price of rice. With theRe words, I support th. 
measure. . 

1Ir. PrdIdent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend tho India. Tariff Act. 1934, for a cut.in pul'JlOM •. 

be takell into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were a.dded to the Bill. 

The Honourable Sir Kullammad Zafrullab Khan: I beg to move: 
"That the Bill be passed." , 

lIrtr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That t.he Bill be P&8sed." 

Prof. If. Q. Ran,a (Guntur cum Xellore: Non-Muhammadan Rural): 
Sir, I am sorry to observe thllt the Honourable the Commerce Member haa 
committed himself to the statement that they were even considel'ing the 
advisability of either completely withdrawing this protective duty or lower-
ing it in view of the improved conditions of the rice trade in the country. 
We have been trying to press the Government to extend this protection to 
rice and paddy. The Honourable the Commerce Member, as if to add insult; 
to iujury, says tJUl.t they were even considering the lowering of this very 
small and inadequate dut,y. From the very beginning, we on this side of 
the House have been bringing it to the notice of the Government that this 
duty is inadequa.te lind does not go far enough. All my Honourable friend, 
Mr. Santhallum, put it, it is neeeS>lary that Government should do every· 
thing in their power to help the ~' ~  They are the largest sec-
tion of peasants in this land. Rice is the only crop in our crop economy 
which has eight crores of acres under it, and very little hns heen done by 
thill Government to help it. We are told that a sub·committee was being 
constituted by the Imperial Council .of Agricultural Rese"roh to look after 
the interests of paddy growers and to try to ('arry on resenrche!! into the 
production of rice. We do not know wbat has happened to that Commiitee 
or what work the Committee bas turned out tin now, but we do not know. 
that no attempt has so fnr been made to give any proper representation 
for the paddy growers on that particular Committee. Unlesl! an attempt is 
made to tackle this problem in a more comprehensive faahion, I am i ~ 
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the paddy growers cannot be helped udeql1&tely, as they deserve to be' 
helped. No attempt ,has so far been made to .raise either the geIUlral level 
·of prices in thu,(',ountry or the prices of paddy in particular. While in 
.other countries, especially in France, America and ~n n  definite steps 
.hud been taken by the Governments there and the Central Banks to raise 
tbp. level of !.he wholesale prices, no attempt has been made here to follow 
up that procedure and help ,our peasants. Unless an attelnpt is made to 
.raise the general level of prices, and, in particular, t.he prices of different 
.kinds of riee, the paddy growers of this country cannot really PEl said to 
·be helped at all. It is very easy for my Honourable friend, ~ Commerce 
Member, to draw our attention to the fall in the imports of broken rice 
and also full rice, but he must remember that at no time did ~  imports 
iorm&ny considerable proportion of the total consumption of rice"in this 
country. What was really most important and what is now impertant is 
.the effeot of any kind of import into this country of rice and broken rice 
and paddy. Sir, the Government spokesmen have admitted from time to 
time that it was these imports, however small, which reall? . affected 
adversely the prices that were ruling for different kinds of rice 10 different 
;parts of India, ood they also had to admit that us long as the e('onomic 
depression had continued, any amount of protective duty could not he con-
~i  to make for helping paddy growers, If that is 80, certainly, Sir., it ' 
argues to resson that Government should take some positive st.eps to 

~n  the effects of the economic depression by trying to raise the econo-
mIC level of prices for paddy and improve the produetive capacity of our 
Feassnts, and especially the productive capacity of our own paddy lands_ 
If at aU anything has been done, it is very little and on the whole it is 
largely true to say that nothing has been done effectually to help our paddy 
growers in this country. This Bill, as it is, gives only a: part of what we 
wunt from the Government in order to protect the paddy gl'Owers, If we 
llU ve the interests of the paddy growers at heart, we 'cmlllot verv well 
,oppose this Bill and dismiss it, but at the some time we must emphatioally 
,'oice the dissatisfaction of paddy growers with this Bill and also with thf\ 
-other attempts that are supposed to he mnde bv this Government and wn 
must maintain that, until and unless the Government rf\all" ('orne' forward 
'\vitb a most comprehensive scheme of assistance and protection to paddy 
growers, the paddy growers cannot be satisfied with t,he activities of this 
Government even in so far as this particular economic measure is ooncern-
cd. Therefore, Sir, I warn the Government that they should try at the 
enrliest possible moment to come forward with a ~ ' ~~ n i  
Mheme of economic betterment for the paddy growers, 

Kr. Prellldellt (The Honourable bir Abdur Rahim): The question is: 

"That the Bill be pARsed." 

The motion was adopted. 

THE PAYMENT OF WAGES (AMENDMENT) BILL. 

The Honourable Sir !ralik Woyce (Member for Industries and Ll1hour); 
:Sir, I ~  ' 

• "That t.he Bill to amend the Payment of Wages Act, 1936, for a certain. purpose; 
.be taken into cODsid_t.ioa." 
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Bir, this is the last of a long series of ~  measures I 'he,ve brought 
before this House. After some of those lmportant measures, measures 
sueh as the Bills amending the Factories Act and the Workmen's Com-
pensation Act and the Assam TeR LRbollr and Emigration BiJ1 and' indeed 
the Bill to which this very small Bill is an amending one, this may 
ileem to be more or less in the nature of an anti-climax. I must eGn-
fe98, Sir, that I am glad that  that should be so, for I should like to 
make mv exit from this House, if one may say so, in a quiet mannl'r. 
r 'ean only hope that the House will accord me this morning the support 
that it has given SO generously during the llist five :vears. Honourable 
Members may recollect that section 9 of t,he Payment of Wnges Act 
wgg inserted by the Select Committee which considered the Bill. Their 
observations on this point were as follows: 

"We have added a \ll'ovisioll for deductions on account of ablence &A, particularly 
with our'revised definition of wages, the employer would oth.erwiae have been obliged. 
to pay wages to men who failed to appear for work. Condition. to govern such 
dedllctions are contained in the new clause 9." 

But, unfortunately, Sir, neither we nor the members of ~  Relect 
Committee noticed that the clause did not full v carrv out that ;nten-
tion, for it seems to oblige the employer to pay wages to men who nlere-
iy appear, whether they appear for work or not. A man whl) comes to 
the factory BInd declines to do any work seems to be tt-eatell in the 
8ame way as the man who appears and does the work. Now, in (11 the 
~i i n  regarding the Bill it was never suggested that> Wto r-;hould 
1Iecure pay to men who were not willing to work. What the Act ~  

to do is to secure that the man who does the work will get tba }Jay, Imd 
I hope that the equity of our proposal will be recognised b,\' all parties 
in the House. I should perhaps add that it is not intended by O,is ~ 

vision to withhold wages from the man whose work ba.s been dofective; 
we have been careful to limit the provision to !l definite refusul. Kltd 
such refusal would have to be proved if the deduction weru disputed. 
Sir, I move. 

:Mr. Prelldent (The Honourable Sir Abdur Rahim): Motion movtld: 

"That thE' Bill to amend the PaYJMtlt of Wages Arl. 1936, fol' a certain purpose, 
be taken into considerntion," 

Mr. V. V. Girl (Ganjum cum Vizagapntarn ~ Non-Muhammadan 
Rural): Sir, I rise to make a few observations on the o.menJmf'd I'l'O-
posed to the Payment of Wages Act, 1986. My aeriou. oomphlint 
against the Government of India has been and is that they alwt\'.)'s desire 
to lrevent strikes and industrial disputes by introducing penal measures 
&n by not encouraging trade union methods to prevent such disputes. 
I consider that strikes occur in this country, whether they ~  Lightning 
'Strikes or stay-in-strikes or S(l.tya:graha strikes, becaust' of acts or c,.I0-
mission or omission on the part of ~ supervising of ()f!;,·ials. \I'hether in 
the ,workshops or in other industries, with or without notice io t.he ('m-
ployers or manngers. Sir, from the little experience I hll"e of trade 
unions, works organisations and strikes in this count/',. I say that 8 
tactful handling of the situation, when there is an uJ'flwhenslO1l that 
there will be a dispute, would prevent such erup'ionll IIH lightning .. trike" 
or stay-in-strikes. Instead, therefme, of placin§{ berort' LlJili House sucb 
measures which always give an indication to the workt'J's t.hat they lore 
nothing more or lesa than the hewers of wood and n' ~  of w.,ier for 
the capitalists and employers, they would have done well .in inlir,xiul)ing 
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the spirit of the recommendations made by the Royal COtntniSi!lloll yeal'll 
ago. For instance, Sir, if they wanted to prevent such lightning r,1;rikea. 
or stay-in-strikes as is contemplated under thls Bill, if tMY had nnly 
introduced the concilia¢ion machinery or the joiat sta.aWan@' machinery 
recommended by the Commissioners, f4hese suggestiolls need n ~ ha-ve 
been discussed at all, whether in the original AGt which came tebe 
this lIouse or the amending Bill. On the other band, if only the Hov .. 
ernment of India had earned out another recommendation made by the· 
Royal Commission on Labour with regard to the inaugur9tlOn oI indua. 
trial councils, representative of the interests of the GovernhHlnt, of the-
employers and of the workers in various countriell, in aU prohHbHit,v tllis 
issue wonld not have arisen before us when the Select Committee !'oat or-
when the Bill came hefore us last year and became an Act, 01' ""hen this 
Bill comes ~  this House again this time. I. therefore, consider that 
the Government should consider more in the light of unending strikes 
by trade union methods rather than introducing penal measures of t·bis' 
oh8l"actar. 

I may be allowed. Sir, to strike a personal note before I sit ((OWI1_ 
It may be that this is my lost speech in this Assembly, beCllllse 1ft-tum 
from this Assembly to the Madras Assembly. I will take this oppor. 
tunity of expressing my penonal' regard for the Honourable ~~  

oppoflite, the lIeting Leader of t.he HOllse. beellUf;e he hilS 1l1wuys tried 
hiB best to do things in the best possible manner so far as the v,'Orkera 
are concerned, a.nd we have always appreciated his seilse of courtesy 
aod his qualities of head ulld heart. (Applause.) If he hUR not ueen 
able to do much for the workers in this country, it is due tu the i ~ 

that we ha.ve got in our country It soulless Government, II Govcnnuent, 
repmsenting the Imperialistic and capitll1istic interesU! I)f Englund. 
Therefore, being an agent of such a Government, he is justified in not 
being able to do much that we expected. We do hope, not by sreecltes 
in Legislative Assemblies and Councils, hut by the sacrifioes we hU've ;\'et 
t.o offer nt the alt,nr of our mntherluml. that II time ",ill HOOIl ('ollie wherr 
we shall hllve II Governlllent in this country 01 the people, 101' the people 
and by the people when the workers' interests will be safeguarded. With 
these words, I express m,V views on this Ilmending Bill. 

Mr. 5 ••• .J0Ih1 (Nominated Non-Official): Mr. l>resident, the Bill 
which my Honouraoble friend, Sir }<'rank Noyce, has placed before the 
Assembly for cODsideraltion ena/bles the employer to make deductions. 
from the wages of his workmen on the ground of absence eveIl though 
the workmen may be present in the fnctory. I have given not.icc f)£ un 
amendment. and I shall not. the.refore. speak on that, amendment. at 
this stage, but I would take this opportunity to bid my fll.'l'ewcll to Hon-
ourable Sir Frank Noyce, who is retiring from his sen-ice lind leaving 
our c(luntry within a few days. Sir. T had the honour and privilege of 
being a Member of thi!1 Assembly during all thp five years' term of my 
Honoufflblp fripnrl, Hir Frlll1l\ ~ '  Dming thi>: perioit. Sir Frunk 
Noyce has been responsible for passing severld measures ~ in  v·ith 
labour questions. measures most of which ha"p heen bpnc!lc,i\l for Ihe 
interests of the working classes in this country. It is not my good for-
tune, 'to be able to say that I have alwa:vs felt that Sir Frank ~  as 
rep1'l!lBenting the Government of India, had done what. WIlS nepE'SlolllTy to 
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be done for the working classes of this country. But, Sir, ,[ have (..oso-
lutely no hesitation in stating this that, although Sir Frank :!I1oyce may 
not have accepted whatever we had asked him to do, he had alwlO'ylL 
given us very prompt and very sympathetic hearing. Whenevet u point 
of view was placed before him on behalf of the working classes, he had 
shown readiness to consider that point of view, and, on behalf of the 
working classes of this country, if I may do so, I express wy ~ n  

gratefulness and the gratefulness of the working classes of this c.'ountry 
for the sympathy which he has shown towards them during his term of 
office. I om very glad to hear thnt the Honourable Member is going 
to Geneva soon atfter his retirement. I wish that the Honourable Mem-
ber had gone to Geneva a little earlier. Even though his visit. t,o Gbneva 
may Mve come a little later, still I have no doubt that it will be d 
'Some use in bringing about proper understanding in the Government of 
India as regards the work of the Internationnl I. .. nbour ~ni ~i n  

Well, Sir, I may also be pennitted to say !me wctll"d morll ~ in  

my relations with Sir Frank NOj"ce in this Assembly. I am conscious 
~  I ha.ve been a source of annoyance to Sir Frank Noyeeand irritw-
tion too. It was not given to me, 88 I stated, to be satisfied with what 
he was able to do, nnd I had to put forward proposals which would 
'Satisfy only my conscience and nobody else's. I have tried to ~  

But I assure my Honourahle friend, Sir Frank Noyce, that whatever an-
no.yanCt; my i~  publio quealiiouB may have O&ilStld to him, 
whatever I had done was not intended to cause annoyance or irrioWi('Jfl 
to him. Sir, the annoyance which I have .caused to Sir Frauk ]Hoyce 
may not have been always due to my attitude towards la.bour questionB. 
'Sometimtlfl ,lsa may harve ~ nn i  '1Bi8 f_ my ~' ~i  
views too. But I elln SIl:1i one thing as regards Sir Frank Noyce. Mr. 
Pref>iclent. you anel the other Members of this Assembly can easily ap-
preciate the difficulties under our I i i ~ au ' ~  .pillDper 
understanding between the BritisherR and Indians. We find it difil.cult, 
1tlthougb we may know our British eol1eaav.es for seVei'M yeo.r&, tQt.eJk 
-to them frankly and express what our political views Bre in ,rrivate con-
veraatien. ThatdWfitnd-.y ita elw"Ys 1lh8fe, and I 'must My til"' tbAt, in 
spite of that diffic'ulty. Sir Fl'llmk, ~ ' is fme of the' few Britishers 
wbom I ·had the twivilege Gf meeting in Delhi aM Simla to ""hem I 
could expre88 my views and to wb0m I oouM frarildy ten ever. in 
'Private oollvemation without any fear of loss of friendship, and 1 hRve 
slways found, although it W&5 not given to us to agree with f:acb ether 
politically. that. he Rhowed frienelly understanding (')f our attitude. ~  

-for that also I am very grateful to my Honourable friend, Sir }ii-ank 
Noyoe. I .ball not detain the Houlle any longer. 

As regards the Bill itself, I harye got &It amendment which I hope 
Sir Frank Noyce will sympatheticallyconaider, and, as this is the lAht 
measure he will take the credit of accepting, I hope he will .cnf\pt 'it, 
so that the friendliness that exists between himself and myself rmd the 
House generally will be further developed. . 

The HonourAble Sir !'rank !force: Sir. I have to thank my lInDOW--
able friends, Mr. Giri and Mr. Joshi, very much indeed for the kind reo 
ierenc8S they have made to the work that I haTe heen IIh!e 'to do in 
C'lllDf:'etion wit11 Illbo11T questionR. .l\{v Honourahle frienel, '!Mr. Giri. 
fr:ankly ~ i  that he did; not rep:l!y .• in~  mucp U~  but. I ,l-L.ink he 
·dld admlt-anli I am very grateful to 'ti1m f6to dtitng' ~  Ilftntl done 
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my bl'Ht within tilt' ine.vitnble. liTllit,ationli of lily pOSitlOll. .Mr. Joshi und 
I are old friends and old enemies (Laughter), but I think he treated me 
with rather less than his UBul\!1 fairness when he described himself liS a. 
source of annoyance and irritation to me. I do not think that is true. 
1 am not conscious of any ilTitation. Mr. Joshi's habit of dealing with 
everything that comes before him with meticulous care, suprlf.meticulous 
care, if I may say so, does make it necessa.ry occasionally to 6Xlll'cise It 
certain amount of patience (Laughter), but I am not prepared t.o admit 
more than that. If I have ever shown any annoyance or irritatbn with 
him, I trust he will s,'Ccept my deep apologies for d,oin,g so, because, all: 
I had-an opportunity of saying in this House the other dSt, I have very 
great respect for the way in which he has fought the cause of lahour all 
the years I have known him. and I can Bssure him tlmt r and my col. 
league, Mr. Clow. like himself a Member of t.he Lnbour vommi I!si on , 
have been materially assisted by his. shall I say, critical attit.ude. My 
Honourable friends. Mr. Girl and Mr. Joshi, have not said much about 
the prinoiples of the Bill, and I take it that I can, theref0l6. snfely 
assume that those ~ n  themselves to this House. I Rhall deal 
with the amendments moved in due course. 

:Kr. Pruiden\ (The Honourable Sir Abdur Rahim): The qlJestion i!': 

"That the Bill to amend the Payment of Wagell Act. 1936, for a certain purpoae-oo 
be taken into conaiderati.oll .. ·, 

The motion WBS adopted. 

:Kr. PrtlideDt (The Honourable Sir Abdur ltahim): The queltion i ~ 

"That clause 2 stand part of t.he Bill." 

Ill ..... JCIIIIll: Jir, J move: 

·'That. in claUIhl 2 of the Bill, in: the propolled EzplanatiOfi to eection 9. the warda-
'without any cau,e' be added at the .end." , 

Bir, as I stated when I .spoke on the Bill only a few minutes ago, 
this Bill is intended to enable an employer to make deductions from the 
wages of his workmen ~  the workmen are present in the fllo&'ltory. 
but when the workmen have for some reason or other refuled to (10 the 
work. Sir, my amendment is intended to provide a safeguard on behalf 
of the workmen. I nUl IIllt suggesting that although the workmen are· 
present in the factory and they refuse to work without any reason they 
should be paid by the employcr. But what I am suggesting is this. If 
a workman goes to 11 factol-y and finds that there is sufficient OBuse for 
him to refuse to do work. the employer should be bound to pay him 
because if the employer provides sufficient. cause for his refusal. tite em· 
ployer is responsible for payment. If there is no justification for the 
refusal, I am not suggesting that the employer should be compelled to 
p9y, hut if there is RuffiriE'llt justification for t.bE' refusal, then the em-
ployer should be bound to pay. If we do not provide for that, the ('m· 
piOyer wil'l refuRc to pH,\' Il. Ilmn although. the Illsn has got sufficient 
ground to refuse to work. 

The Honourable Sir I'r&Dk Boyce: Burely the amendment is "without 
any U '~ 

JIr ••. "'GIld: Yel. my amendment is "witho.ut any ~  
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Sir •• P. '1I8dJ (Bomba, Millownera' Association: -Indian Com-
merce): And without any reason. 

Mr. 5. K. Joshi: :L6t me, Hir, make a frank admission. I have got 
very many varied activities, but I have not yet tried my hand a.t draft.-
manship. It is not my strong point, I admit. If my amenument it-
wrong in draftsmanship, I am prepared to have it amended. But what 
I want it> that the House should accept my proposal and let the amend-, 
ment be modified suitably to mypropoial. My proposal ill that if a-
workman has got sufficient justification to refuse to do work, then cer-
tainly when he goes to a factory the employer should be bound to pay. 
Sir, what may happen is this. A workman goes to a fa.ctory Il1ld he finda 
that the employer has suddenly made a change in the conditions 01' 
work. The employer may ask him to work longer than 'the workmlloll is. 
bound to work and in such a case the workman is bound to say, he will 
certainly not work longer hours. Similarly, a workman may De 8CCUII& 

tomed to haudle II particulur kind of material. The employer does not 
give him that particula'l' material but asks him to work on B Jifferent 
kiud of material to which the I:.mployee is not aCcustomed. t..Tnder 1her.e-
circUIDstsMes, nIt,hough the employee ma.yrefuBe to work, the, emJ'loyer 
should be bound to pay. It is an ordinary law of contract thllot if titere 
is a change in the conditions of work without notice, the ~U 'in  

pay his employee. I harVEl therefore proposed that we should make an 
addition to this clause stating that in case the employee refuAf\S to work 
and has sufficient justification, his presence should not be treated. 88, 
Ub8enCtl. Sir, my proposal is a very slight, modification of the proposal 
made by the Government of India. A.s reg&'rds drafting, if JOU will per-
mit me to make a. slight chafting modification, I shall do so. Ihutead of 
, .. without alloY cause", I shall say • without sufficien-t cause'. 

Mr. President (The Honourable Sir Abdur Rahim); ~ is' another 
amendment to that. effect. 

JIr. B. K. 10lbi: If there is Illother amendment, then I shall Dot 
mOve mine. Or if you permit me, I shall modify my amendment . 

. I ~ Prell4eDt('rlte Honourable Bir AbdUl' Rahim); There is OD 

amendment to that effect and &0 the Honourable Member callnot m.)aify 
hiA amendment in ,the aame terms. 

Kr.lI. M. 10lb1: In that csse, I move my amendment for the pre-
aent: 

,Mr. PrtIIclat (The Honourable ~ Abdur Rahim): Amendment 
moved: 

"That in clause 2 of the Bill, in the propoeed ~' n to section 9, the worm 
'withoGt, any C8UiIO' he added at the end." ' 

Prof. N. G. Jtanp (Gllntur cum Nellore: Non-Muhammadan Rural): 
Sir, there is (,ne other amendment I have given notiee of, and that is: 

"That in clau.ae 2 of the DiU, in the propol!ed E:r.plm.ation to section g, the word • 
. 'withont lufficieDt caDle' be added at the end." 

With ,your permission, I should like to amend thiH h,v substituting the-
ward "roasollllble" for the word "sufficient". In the Act itRclf, tbiA vcry 
phrase "",ithout ~ n  cause" is already there ill thG provino on pnge 
fj of the Act. ' 
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JIr. l'reJidtllt (The BPnourllhle Sir ,Abq,lU' ~ ~ ~ i  .. er9$ verbal? 

Pref. N. G. Ranga: Yes, Sir, it is only a verbal alteration. The word 
"reasonable" should be substituted for "scfficient". As is well-known 
to the House, 1 was very much O'flposed in the very beginning t.o the inclu-
aion of ~ i n 2 and the proviso to section 9 when it came t,() he introdllf'Eld 
in tltil! House. Sir, in "Pite of our very strong protest Rnd C(lntinued agita-
tion on the pllrt of the working classes against this, t,he Gfn"crmnent of 
India did not E.ee it fit to accept this proviso or rather the amendment, 
almost at the point of the capitalist sword held at that time, luckily fOl' 
himself, ~' lily Honourable friend, Sir H. P. Moay. who 1 see is now 
"!'UnninA' a'l'l'ny at the very mention of it. (Laughter.) Sir, I, wish I could 
'also associate myself with my friends, Messrs. Giri and Joshi, 'in congratu" 
lating Illy Honourable friend, the Member for Industries and Labour, on 
the t(;rminaiiol1 of his Membership of the Executive Council of liis Excel-
Irmcy the Vireroy. Rut, Sir, it is not possible for me i:o eongratuhte nny 
of the Members of the Treasury Renches, because, to he Illl oeeupnnt of 
'the Treusury Benches is itseU a sin in this country, sit,uated as it is, 

11'1. II. 8. An.,. (Berar Representative): You are .rree from that sin I 
JIIof .•• g.. Jt.aQp: Yes, thaak God, and thank the Governors, Meroly 

I" N' flo plead that, "ated as he was in tnis countr, and in the 
. ~  OOY. '\nrilP-c of I~ i i  poliSicl, heoould ileA; tIo v.ory 1UllCh more 
than he WitS able to do '. oaly an apologia and not> mUlPh DJQI!e; I1nd I for 
ouo clail ':;"1% also t.o 'Speak for the working classes cannot bring myself 
flo 'either ooogPatulate him or to condole witlthim upon his fliilure. Sir, 
11 u.<Voe kn(·wll Vf!rV littlle of the IIonouraWe &to llt'ank NoYM, ~~I U ' we 
have found it r:t'lC6ssary to tt-:v to know 88 little of thelJO peoPM as ~  
in their pE'rson.a1 cap6city. ~ tb.e little th,at I h9,.ve lw,QW}l.Qf biJ;l1 in 

i~ House through his work has convinced me that h,lwever good be may 
be by himself, he cannot really appear to be anything but the failure of a 
<pd ma in this COWltloy Rnd in .w. .GoWl1'nmaut, beCB11118 he haa got to be 
an agent of i~  ImpBl'ia&;jBm. as was 80 happily I,tut hy ~' Hnnolll'able 
friend, Mr. Giri. Sir, this particular E.xplanation ' ~ th,is ~U is lIP in. 
stance to prove my inability to congratulate him. ' i '~ is -the n~ ~i  

for bringing forward this Explanation? Who has drawn the a,ttention of 
Oovcmment t,. this particular omission in the originflt Act 1.\8 it. came to oe 
psas(.d? Did it' dfl",n upon them beOfMl&e of thair f'WTl intIpiration and 
becauRt3 of their overflowing love for the workers, or hOB it been placei 
before theJ:'I pertinently by ~ i~ ii  in this cO)),lltry? I do pot know 
wh('rc lieR the tt uth; I do not know whether we CM I'ettffy got toe full 
truth in answer to m:v query. Rut I do have n suspicion tlJnt capitalists 
of thill <,ounb-v have had their hand in dra"ing the IIttention of ~ '  

ment to this p&l't.icular omission, and t,he attempt r,o maKe good this omit:!-
'si.m oannot be said to be in the intersst of the worker". 

Sir, the original section 9 is bad enough. All over j,he country there 
were ~ b:; the working classes in a unanimous fashion. There was 
not Ontl trude union, either yellow or red or Go,'erlllnent or even white, 
n()t Colle trr de union whieh was found to support sectkm !) of this Act. And 
vet ~ ' U n  got it passed, merely because they hl,III extraol'diul:lry 
Powers in their honds, thanks to the Government. of In~ i  Act.. Not beh;ig 
1Iatisfied with th8t" they want to go forward Wlth thiS Rnd prevent, ImY 
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-chanre (If any ~  of "'ol'kers trying to eke out their li\'in/! while t.hey arn 
at work, ~ c;\nnot pllt t.heir heart into it or thE'ir soul irto it. wereh-
because thousands of t.heir own flomradefl happen to be on strike, and, 
th!'.refore, thE'\' ~ nn  feel very enthusiastic a.bout their work. It is v('rv 
t!as.>, for ~' Honourable friend', thfl Baronet from Bombll,y, or the Knight 
from Bombay, to jump lip and say: "Certainly you cannot encourage ~'

in strikes I" Even supposing t.hat. we do not wish to t>ncourage t.ht.·r.e 
lItrikcs, how will it affect those workers who are nbliged to he thert> and 
play the part of blacklegs while their comradeI'! aro on strike? MerE'ly 
heeltuse they Ilrf!· obliged to earn their wages and maintain their famili('s, 
they certaiIlly ('annot be expected to be wry enthusiMtic about their work. 
It. is all that t.he emplo;vers have toO thank t.hemselves for, to be able to 
have some workers at least. in their factories willing t" CIUT.V on their work. 
But wbr.t is mcant hv that willingness to carry on their 'Work? What 
is me:mt b .... thifl i~  ';lhrAse "t,o carry out' hi>! work"? III ol'din:JJ"y 
l'i!'Cl1mRt.nnccR it is possible t.o have n particular st:mdnl'd for expecting, 
the workt'rs to cnrr" out their 'Work:· but under snch exwnnT,linllrv eircum-I 
stanceR I\S have come to prevail, whenever there is n IIb'ike, certainly this 
particula.r phrase '~' out. his work" hal'l got to bE' int.erpret.ed in n 
different. fashion. with more lutitudp [Inn morp libflTally. Arc we quite 
"Pllre thllt the employers ,,;U be prepared t,o interpl'p.t it just ns liborsJlv 
as they ought to? Where is the ~ n  Empbyers 111l\"e not Rl:own 
IheTJ'lllel ",.!; to re liberAlh' minded nor have they I;hown t,homsel"es t.o be 

n~i  'Ve had the ~ in ' example of t.he Agoeut of the n~  
N:.gpur Railway ~  t.he other day when in i~  of the-efforts of the 
Honourflhle Memher-in-cha.rge of Industries and Labonr he was tr;.ing his 
best to vietimisc t.he labourers and forer them almost t.o cont.irme to remAin 
on th('ir strike; and even ~  they had choaen to Tt't'lIrn to work, to 
C1auso everv kind of annoyance in order to force them to 'go n~nin on Ab-ilm 
Faced as ~  flrt' wittl ~  employerll where is tht, gl1l1rnntoe that, t·h('se 

~' '~ will not mnke an arbitrary Ulle of their j?d/7,TJlent in dMiding 
whether the worker is really refusing to carry out IllS worl( (IT not? To 
leave such wide and unrestricted powers ill the nn ~ of ~ i~ 

' ~' dnnp.erocs toO the interest" of labour itself . 

. Then, Sir, I do not wont. t·hi" Explanation at all. I am quitE' prepared 
to consider tbc possibility that some workers will find themselves inc'lpllble 
of II i ~ ~' from work, and, t,herefore, will be i~  to go to work 
and try to cnrr:, on /l.S much as t.hey can possibly do. Rut it illl posilible 
for the employer to go Itnd try to drive away even those workers \\;thouil 
at the san'e time put,ting in a placard that he hll.S declared a lock· out. 
b:f simply r,aying that they were not doing their "'Jrk Itnil carrying out 
the work that was allott.ed to t.hem, and thus oblige them toO leave the fac-
tory aud fOl'ce them also to go and join the ranks of the mikel'S and get 
for himeelf the ndvAntageR pf n lock-out without having to facE' thE' dis-
advantages of it.. Sir, therp AN' C'ertnin ooC9sions ... 

JIr. JluaeDbhl4 Abd1ll1abhai LatJ .. (Bomha.v Cent!'"l Division: Muham-
mlldnn ~  Are they desert.ers,-theee people who AM n,?sins1f the &trike 
to work:' . 

, Plot. .N: G. ~  ~' Honourah)f\ friend ,,;sht:'£ to ('nil "'lme of t .... 
llrlfonllnntt' y.p •. l}:Ile detlert-tirs. Yes, ~n  thp-v' are ~ Bu6 
neElf'rt('fF; I heTe nre bound to be: we bA'ft i ~ here ~  In ditrt!l'ellt 

• 
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parts of thp. n ~  But the.v are deserters, '~ thev are obliged 
to maintain their Own families, • although ot hearte ~ would like to join 
tile rauks (Jf the strikers Bnd strengthen the i ~  What ip to happen 
to them? '1'h('y ar& even likely to be victimised by the higgest (·XVloit.el'& 
in the cOlmtry 'fhey not only want to exploit and lX\rsecuw the strike.fa, 
but n!so those 'Who nre obliged to work even at a risk. 1 do not want thill 
url:.itral',v rOW('!' to be left in the hands of these ~ at all; and for thne. 
reason I would very much wish that this Explanation is not accepted. But 
if it is likuly to b(. accepted, then I would recommGwl that In.v amHudllltlnt 
shoulcl LlI aecepted because it at least tries to cOllliition, the arbit.rary 
power of the employers to l'efUAe t() pay for these pf'ople Who I1ccording to 
them may be considered t.o be refusing to carry out their work. I do not 
know why this very same phrase that. I wish to add no\\' at the end of this 
particular Explanation "without reasonable cause" which found a pllice in 
'the original proviso has come to be omitted in this E:r,planation. 1 do not 
know who we·s responsible for this--whether it is .m ovel'sight or a delibe-

~ i ~  th{lt has been committed by the Government, In the original 
i~  it road like this: 

"Provided that aubject to any r.ules made in this behalf by the Local Government, 
if ten or more employed persons acting in concert absent themselves without dul' 
notice, that is to say, without giving the notice which is required under the terms of 
thpir contracts of employment and without reasonable caUle, such deduction from allY 
luch perlOn may include sllc-h amount not exceeding his ~ ~ for eight n~  aL ".in 
lieu of notice." 

This phrase which found a place in the original proviso ought to hnd 
its place again in this E.rp/anation. By adding this, I am only '~'in  to 
~  the Gcvernment, rather than help my own ,votkiug classes. This 
Explanation is wholly against the working classes, but I expect the Govern-
ment tv accept my little amendment only, because it tries to lessen the 
blow that is sought to be hurled at the working ~  of this c:ountry. It 
is not ~ long ago that we have passed thif; Act: it i~ only one year. 
Why have Government. thought it advisable to eome forwar<'l with an amend-
ment iike this, fraught with such important consequenefJs, so (Icon aftei' 
the pURE.iI.g (,f this Act? Is it to benefit the working daBSes? No. Hllve 
they como Iol'wurd with any amendment at all (or the benefit of the 
workers? ~ Have the.v tried to have some other sect.ion in t.he very 
bRnl6 Bill which can be said to compensate the workel's for this hlow dealt 
at thp.ll,? Not at all. This is clear proof that the Govel'luuent and its 
ngent fur tl'e time being. Sir Frank Noyce, are Mxicus to conciliate the 
emplo,ver6 I.:S far as it is possible to meet them more thaD half-way, to 
help them in every possible manner (lnd t,ightcn the grip of the employers 
as well flS of the Government over the working ~ n  My Honourable 
friend the oapitalists a.re all the time anxious tv gC1t help from every 

~i  quarter and they have reached the Govemmlmt Hnd my Honour-
IIble friend, Sir :F'rank Noyce. I can very well understt\ncl that Sir :ft'rank 
Novr:e ill nnxious to make this parting gift to these rapitalists. It· was 
oniy last year and also in the Simla Session that my Honourable friend, 
Sir H. P. Mody, was complaining of t.he extraordinary 'anxiety of Sir Frank 
NO\'ce to get tiS many laws as possible for labour and to get 8<1 J1'Iany of 

~  intol'DntioDal labour conventions as ponible RO('eptad by this House: 
and he went out of his way in that Session to aSSUre; Sir H. P. Mody 
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tltu.t ~ n ~ were. thinking very seriously whelh",r they should not 
~ '  thell' usmu ~  or past readiness, to Hccupt the COllventivns 
or recommendation!:! that were eomil1.'';-frOlll ('eIlP\·a. .-\11(1 now he lIu". 
dunlo! one bettel".As he is going away to England aud Lidding hi';' last 
lGrewell to Iedia so far as the Indian Civil Service js cOJlcenwd, ile WlJIlt s 
t·o .ulake thiti gift to these capitalists. Why, I WQul,l like to know. My 
Honourtt.hlo idelld, Mr. Joshi, was anxious to n~ ~ Sir }<'rnnk 
KC.H'e: I clo not, grudge his doing so, but I certainly do not see any point 
ill i n in~ a Member of this Government rOL' hringing furward tfli& 
Bill which is nothing short of a terrible blow to the in~' eh,;se!; us a 
,,·hole. I cannot understand how even a persoIl lil:e Sit' Fr:mk Noyce 
Ct,ul,l hnve brought, himself t() put his signature to this Bill o.ncl introducl' 
it ill t.his House, and then say "I have tried mv best ~  he :t friend of labour 
but I feel it is not my fRUIt': it ill the fault (;f the drcumstances in which 
I find mYE;elf ~ n n  for. mYielf un.1 for the working 
classel'l of the country". No, Sir. I expect some retrihut.ion froUl Siv. 
F'rllnk Noyce t).en for this. and. 1 hope that, when he I!r.es to O('lH'\";l he 
will ~' to make that retribution by trying to persuade Gentlvn to pa.\ 
morc attention to the interests of Indian labour and not to necept hi!'! own 
advice and t.he warning that was givPl1 in the Illst Simla Session that (h'YWYH 
U ~ i  te,o fur and toO fast and was too liberal n~ lAbour !lnn Sll 
on: r hope he will try to make GeneVA consider the need" of the worlriT!g" 
classes, including the agricllltllt'lll Inbonrers ill tltiR I'ntmtr.\'. ~i  1 mort" 
Iny mllendment, 

lIIr. fresldent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in c1auAe 2"'of the Bill. in th .. proposed 1iJzplanat;(ln to sertin" 9, the WOI'r\;! 
"without reasonahle caue" be Rdded at the end." 

Sir B. P. JIodJ': Mr. President, after making a death-bed repel I t/llll't' , 
my Honourable friend, Mr. Joshi, chaTacteristioaliy put in an amendment. 
I must say that he has been true to type. He hOA disagreed with every 
single thing that my Honourable friend. Sir Frank ~  has dOlle in the 
course of his career as a Member for Industries and Labour, and yet he 
Bays he has not had the slightest intention of annoying Sir Fmnk Noyce 
and that he fully appreciated all the great work that he had done. Well, 
Mr. Joshi has a very curious way of showing his appreciation. What i;; 
the Bill before the House. The Bill merely secks to rect.ify a defect. II 
defect which I would almost say is one of drafting. Undrl' s!'cti{)n 7 of 
the Payment of Wages Act, an employer is entitled to makf' certain 
deductions (or absence from duty of his employees. Now, absence from 
duty has been defined as being absent from the place or places where the 
employee is expected to work. Obviously therefore, when it is becoming 
& fashion to indulge in stay-in strikcs, the situation is altered; Rnd if the 
Act was left as it is, then the employer would not be enabled to make any 
deductions so long 8S the employee was on the premises, but was refusing 
to work. That has been sought to be set right by this very simple and 
innocent little measure. All that the Bill sayA is that if an employee ill 
GD. the premises but refuses to work, it should be regarded as absence from 
duty. I .should have thought that  that wall /I very straightforward way 
of dealing with the issue. What do my friends want? They think that 

B 2 
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some trade union principles are infringe·a by thill Bill.' What trade union 
l'riJl('iIJles? If; it in ('un!'onanre with trade unioll principles to go on 
sudden strikes? Is it in consonance with those principles not to formulate 
grievances but to plunge the industry int·o disOl'der without the slightest 
notice? What tr8'de union principles are these that rtly friends are standing 
for, I ask? And then, supposing you haw a grieYance,-is it reasonable to 
go t.o a iactory, and 8quat there, refuse t.o work, and oontinue to Itay 
there? I should haye thought that it would be more reasOD&ble, if you had 
enforced leisure to go tmd spend your time at your own home with your 
wife and children? Why stop in a faMory, in a foul atmosphere, and 
snrronnded by machinery, when you ('1m go home and spend your time 
with ~'  family? It is against trade union prineiples to say that you 
CRn go to a factory, refuse to work and still bE' entitled to wages,'.and it is 
agllin!;t, common !'lCn8e nnd reason to !'Ay that when you have 8. grievance, 
J'Oll "hould go and !;lJuat in a ~' Hud refu!'e to move. I do not lee 
either reason or principle in the' opposition of my friends, and I for one 
will '~ in  oppose the amendmenb; hoth of my friends, Mr. Joshi and 
Prof. Ranga. 

t:'il'. thi!' is the Irlst Bill for ",hid, Ill\' Hunulll'll.ble friend. Hir l'rflnl, 
~  will be responRible.and I, "'ii-h' greater whole-heartedne!'s and 

' ' n ~  thHn 111;Y friemlR, ~  JOi,hi .. l'l'flf. Ibngn and ~  Giri, can 
('lailll, "H)' t.hat the work whieh he lin,;; :I(·hif'wd ill these lust fpw years 
ho!' he en e-nduring and is one of which he ~' ,\yell ff'pl proud. (Applause.) 
J t.hink the greatest compliment to hi", \\',)rk is tlu1t ~ has earner] the 
goodwill of even those sections of the community whom his legislative 
mel\F.ures have affected, I mean the emplover classes, and I am sure it 
will lw a source of great satisfa-ction to i~ that he c'arries with him in 
hi!': rf·tirement the good wishes of every single-section of the community. I 
think nn even gre-.ater compliment is this t·hat my friends on my right. who 
are incline-d to be somewhat outspoken in their eomments and ",'h()!e voca· 

n ~' is generally richer than mine, have never had in all these years 
a harsh word t.o say about Sir Fr8'llk ~  and I do not thin], that my 
friencl can ('XPf'ct 0 grf'ater ('ompliment. than that. Hir, J ~  I,he 
Bill as it ",tunds and oppOf>e t.ll€ amE'ndmf'nhl. 

lIIr. N. V. GadgU (Bombay Central Di"i8ion: ~ n n Rural): 
Sir, I rise to support the Imlendment moyed hy my friend. Mr. Joshi, 
and also the amendment mo'\'ed by Prof. Ranga. I.et me say At the 
.... ery outset that J am not, at all surprisC'd at t,he 'Views expressed by t.be 
CBpitBlist from Bombay. His argument was that this amending Bill haw 
heen brought with rr vie-w t·o remedy a drafting defect. Sir, this measure 
was first inhoduced as 8 Bill in March 1985. Then there was a Select 
Committee appointed on it·. The Report of the Splect Committ.ee was 
pre!>ent,ed to the House in September 193.'S. Rnd in 1986 this Bill wa.s under 
d.iscussion for mllny long days, and T am !'l11"prised to hear m:y friend, 
Rir Homi ~'  !'ny t.hat this was Inf·rd? R. (1rafting defect IIftdthllt, it 
f'8caped his argus eyed watchfulnel';;; when the original Bill was under 
«i!'lcussion in DE'lhi last. time. The cat i;;; i ~ out of the bag _ben he 
refers to strikes. During the last ei/lbt or nine months, .those who are iD 
touch with e'\'ents ill the indust·rial world. know fun'1JeIl that mony 
flt,rikes have taken place. and it is ~ to prevent s'1Iepetition of sueh 
flt.a;v-in !'t,rik!>!! that. this Bill has beell introduce!l and not merely, to cure a 
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drafting defect,-you are by this measure really adding 8' i n~i  
tion to the already existing Bill which became an Act in 1986 and whieh 
was brought into operation only a 'week ago. If it hBd been found. after 
giving a fair trial to the Act, that there were certain defectswhioh eould 
not be cured, one eould have understood the anxiety of the Government 
to bring in an Amending Bill. Just at the time. when the original Bill 
was being discussed in the House although the proviso to section 9 was 
rejected in the Select Committee, it was again introduced in the Delhi 
Session, obviously at the inspiration of capi.talist;; fl'om BombAY and I lUll 

~' justified i'n saying that there is a sllspicion well grounded that this 
Amending Bill is also inspired by the capitalists from Bombny and frOD'L 
other places. No.w, if it is really a defed, and if the Oov<'rnment me 
honestly thinking of removing that defect. T only say that the method 
adopted by them should be just, fnil' and equitable to an parties con-
cerned. Whnt ill t,he present po,;;ition of tht" lnw. i ~  If an ~'  

when he is out.side t.he plllce or places of work. remaiuf' absent. i ~  

CUll lit' mnde from his 'Wages, hl1t. he has a snfE-guard as contemplated In 
tbe proviso t.o section 9. and that sub-sect·ion ~  thllt if he hIt'S reason-
ahle cause fill' ahsence, then those deductions (,Hnnot I1f' Illllrle. There-
fore, in fairnesR and in equity, if yon IlllVC that sllfegllard for n ,,'ol'kpl' ~  

is out"ide the place of work and has a reasonable cause for absence, 
similarly why not provide that safeguard if 1-hp worker is insiac the I ~ 

or plfl('ef> of work and bRs rE'llsouable caust' to rE'fllSE' to work. Thl\t is 
exactly the .pUI'J?ose of my friend Professor Rmgn's amendment. and this 
lJhraseology is not a new thing at all. It already finds a place in the 
proyi!;(") to section 9 which clpnrly lays down that if tell 01' morc ~ '  

or persons ahRent themselves without due notice nnd reasonable cause, 
ete. Therefore, fairness nnd i ' n~' ~ nn  thnt. if n worker can remain 
absent with reasonable cause outside the place of work. he ~  'he given 
the sllme right,. and this is really a test by which the Government will be 
judged. If the Government accepts the amendment of Prof. Ranga, then 
I ean say' that they are reany anxious to remedy a defect in the law 
~ i  in an.T way violating the existing rights which have been created 
by the last piece of legislation. Therefore. I support the amendment of 
Prof. Ranga. Sil', we do not want to encnurage stay-in st,rikes without 
Il'lly justification. But strike is a recognised method, it is almost legall.v 
sanctioned, and if stay-in strikes for sufficient cause or reasonable eause 
is n just propollition. it is just in all circumstances. I support the amend-
ment of Prof. RBnga. . 

Sir OowMlji hlaaDItr· (Bombay Cit.v: ~ n n n tTrbnll): Thill 
is Il' Bill. Sir. which, it appears 'to me, if not pasRed by this How,E' , \\'Iinlrl 
do ('oIlRiderable injustice to employerR of lahour. ana it would he doiltg 
something which is exceptional to this n ~  We know that. stu.\"ill 
strikes do occur in different parts of the world. and that some trade uui!)" 
leaders believe it is a legitimate weapon to use against employers. I am 
not contesting that point of view at al1.-we ~' di!'lagree,-hllt it is 
& point of view that has been expressed Bnd will ;naturally 'be exprl'ssed in 
thi!'l country, just as ~  friend. Mr. Gili just said that Govel'llUlent ,lid 
nlOt eneourage trade union methods. What he meant, I prt>SUllll'. Wll!\ 
they did not make it e88Y for men to strike, A.nd through that inSll'lllnent 
force employers of labour to give in to what they I ~i  their ju>;t dUOB. 
But may I ask my Honourable friends, ~  Giri and .Joslli. ~  

in any part of the world the employees can go in for a. IItay-in ;;trike "nd 
also ('Iaim wages? 
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Mr. N. M . .Jolhi: Who if', asking? 1 am not asking. 

Sir Oow88jl .Jehangir: But you protest against this Bill which makes it 
impossible for the workmen to get his wages if he goes in for a stay-in 
strike.. You demand that he should be allowed to go in for a stay-in 
strike Bnd the employer should be made to pay his wages. What does the 
Bill do? The Bill prevents an employee from going in for Q stay-in i ~ 

nnd also legally demanding his wages. That is the Bill; it does not go 
HIl}' flll·ther. If 111:" HClIlollrable friends, Messrs .• Toshi and Giri., will i~ 

that it is wrong in principle to have legislation which will enable a wod,-
rnfm to go in for a stay-in strike and at the same time ~  claim his 
wnges, I have gained one point. As a matter of fact, as .things stand 
today, there is such lpgislution on the Statute-book. The ,,;orkmnn can 
go in for a stay-in strike rmd can legally claim his wages. There(ore, some 
lll1lcndmcllt is necessary, aud this Bill is brought in for that' purpose. 
Then, my Honourable frieJl(l, Mr. Joshi, haying ndmitted, let me say, for 
the sake of argument, the justice of whllt I haye said, wants to add a few 
words more, sueh as, "without any ca·use" or ""'ithout reasonable cause". 
2\11' .• Toshi in explaining that amendmentguvc an instance of proper 
material not being given to the workmnn with "'hich to work. I will give 
nil illustration of what my Honourable friend means from an industry with 
whieh I am acquainted. Suppose cotton in r:r textile mill is of a qUBlit,y 
"hie}, will not work, in which there is any amount of breaka.ge. This has 
lwen known to be a cause of strike in the past. Strikes have .occurred be-
canse cotton supplied to the workman has not been of sufficiently good 
qualit:-,. What will happen if Mr. Joshi'R amendment is carried? Suppose 
it is a fact that the cotton is not of good quality. The workman will find 
fi. sufficient cause for striking. It has been a cause in the past a.nd it will 
he a CRuse in the future; it will be a sufficient cause for striking. Then 
he will squat down and refuse to leave the mill, and having had a sufli-
eient, cnuse, a rCB'Sonable cause for striking, he will not go out of the mill 
as he hns done np till now and strike outside and run the chance of losing 
his wages. But be will squat in the mill, sit down there and at the same 
time claim his wages because he has been given a sufficient cause to strike. 
It mny be argued that ·that cause can only last the whole da.y; it cannot 
continue for the next day. I maintain with this amendment as suggested, 
if there is a rcally sufficiently good cause, such as poor cotton, it will en-
ahle the ~ to stay in the mills and adopt that method. of strike and 
ront,jnue to clnim their wageR. That is my objection to the ~n n  

JIr. N. JI . .J08h1: May I ask the Honourable Member to remember t,his, 
that the employer haR the wages in his hands? If the employer thinks 
that the cause is not sufficient, he can force the employee to go to Court. 
The Court will decide whether the caUBe was sufficient or not, and if t,he 
COI1l't. is satisfied that the cause was sufficient, then only will the ~  

rll:V his wages and not i~  

Sir Cow .. jl Jeh&llpr: But I may remind m:; Honourable friend that 
T took some pains to eXl'lain that we do not wish the employees to have 
the pridlege of strilring nnd drawing wages at t,he same time, of stay-in-
IIhiking and drnwing wages at the same time. Now, suppose there is .. 

~ i  cause for complaint. It is not an unknown thing, suppose the 
coUon supplied is not of good quality and a !!t,nke takes place and t.he 
~ n then take adVAntage of that by stRying in for a week and claim-

in~ n~  Rt thr "arne time. Sufficif'nt CRuse remains: it can be ini ~ '  
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proved that there was cause for a strike, that the workman did not have 
that quality of cotton which would have enabled him to tum out a day's 
proper work. Then, uuder the amendment he can continue to haw {l stay· 
in strike aad can continue to draw his wages. The. employer. may .not be 
able to get new cotton at once, -it may take him a few days, arid during 
that time the workmen will stBY' in the mills and draw their wages. How 
does the workman strike today? If the cotton is not good enough and 
he cannot work with it, he complains and very often that complaint is 
neglected. The employer says, "Go on working with this cotton'.', till 
thE' workman gets so irritated that he strikes. He goes out of the mills and 
strikes and says "Unless you give me a better quality of cotton I am not 
going to work", and this process goes on. But the workmen hB'Ve no right 
to claim wages during the days they have struck. If this amendment is 
carried, you will give them B right of having a stay.in strike and olaiming 
their wages also at the same time. Naturally, if t.he cause for which they 
st.rike is not :'1' good one, if it can be proved that bad· CQtton is a mere .. 
f'XeIlSe, theu .£ admit perhaps the Court may dec.idE' tbllt there WIlS no 

i i~ n  reason nnd the .workmen should not get their wages. But. I am 
conceding to Mr. Joshi that the cause of the strike is a good one. In that 
('f\Se I contend that if the (',ause is It good one 'yOU will l'llIlble t.ht.'111 to lInvs 
{I stay-in strike and, draw their wages; while today under the .ordinary 
law of every other country they would have to go outside the mills, or if 
they had a stay"in strike for any cause they could not draw their wIIIges. 
That is my point. I trust I have made myself clear. That is the only 
point. If there is some limit to the period, I would he prepared to accept 
it. hut, T am not prepared .to accept a stay-in strike for a good cause for 
more than a day. If he goes out and strikes he does not get his wages. 
If he ~'  in anel strikes he gets his wages. Why that distinction? (An 
Hrmnum/de Jfern-beT: "He works. ") HE' does not work. If he worl{s he 
gets ~  Why a distinction between the two I ask. If he has a good 
cause to strike Imd goes out, under the law as it stands, he gets no wages. 
If he has a good cause and he strikes and stays in, you compel the em-
ployer to give his wages under .the present Act, and under the amendmentlil 
moved today. Where is it so in any other part of the world may I ask? 
Why !lhould you have an amendment which will enable the employee to 
demand his wwges, even if he has had a good cause for strike, becaUge 
he chooses to stay in and strike? I think I have made my point clear; I 
bave not the slightest objeotion to safeguarding the interests of the em-
plo:vee. By all means do so, but do Ilot make a difference between a stay-
in strike snd an outside strike wit1 ~ regard t,o wages. which ;VOU will do 
with the amendment sugges.ted by Illy Honourable friend, Mr . .TnRhi or 
~' Honourable friend, Prof. Ranga. That is what I wish to bring to the 
n<ltic€ ('If the House, and I submit that it will be safer if no amendment 
is accepted at all. Then the law will be the same as regards stay-in strikes 
and outside strikes. As soon as he strikes, there is nothing to prevent him 
sitting down on the floor of Ir factory and saying 'I will not work and I will 
not!ro ont'. No human agency can prevent it. HonolIrahle Membel'f! know 
how iliffirlllt. it has been found in other parts of the world t,o cope with these 

~ in strike!;. This Bill does not prevent an employee from going in for 
a !<tny-in, Rtrike. It only prevents him from claiming wages. Nothing 
(,lin stop a man sitting down Rnd refusing to go but you can prevent him 
e1aiming legal ,,,ages while be is going in for sllch R strike. T think I 
blln' made m:v point perfect-ly clear. as far as I pMflibly conld. T do not 
'WAnt to rf'pfAt myself ~  and over agllin. I how' ' 'I ~' repf'ntf'd my,*,U 
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huH a dozen times but I do wunt to drive this point home that b;J" 
this amendment you are making a distinction between stay-in strikes anet 
outside strikes by giving a loophole to the employee to claim wages for 11 
stay-in strike, while he would have no claim for an outside strike. 1 oppose 
the amendments. 

Mr. Bll.u.labhai 1. Desai (BomI.HIrY Northern Divi'i:lion: n I i n~ 
mudan Rural): Mr. President, 1 had no desire to inteneue in this deuate,. 
ber-ause J thought thut "eeding the Explanatiort with the &.mendmeDt 
which W:1S Eluggested, thl' m[wndrucnt would huv(' ueel) aqceptuhlc to illly 
pl'r!!oll not i ~ more into tilt' language of this section \ than it can 
IlosKihly convey e.ither to u layman or even to u sun-dried Jawyel'. The' 
word!; of thp Explanation art-' ,. For the purpmlt's of this section, a.,n employed. 
person shAll be deemed to be absent from the place whtlre he is i.'equirf.·d 
to work if, although present. in such place, he refuses to carry out his 
l'Io'Ork". 'rhe words sought to be ~  are "without reasonable cause". 
Whut is said is, t.hat though the emproyee is physically present ontha 
premises and unable to work for 1\ good reason, he should still be deemed 
to be absent. 

Sir· Cow"li Jebangil': For how long? 

111'. Bhulabhat 1. DUal: As long 88 the sufficient CIIU8e contiuues. 1 
will denl with ""hat my friend, SU' Cowasji, says, because I had no desire 
that there should be on the Statute-book a mea8W'e which doell not meull 
what we ull intend to convey. I submit with great respect that Prof. 
Ranga, Sir Hormusji Mody and Sir Cowllsji have approuched th"l lauguage 
of this section under, if I may respectfully tell them, u misapprehensi'Jl1. 
This section neither takes away It stay-in strike, nor prohibits a stay-in 
strike. Both of them are, therefor€' , afraid of 11 ghost l'Io·hich does not 
exist. 

i&lr Oowuji JehaDg1r: May I interrupt? I admit that this clause CliIUlot 
prevent a stay-in strike. All it does is to take away from the emplc"yea 
the legal right. of being able to claim wages while going in for a ~' i  

strike. 

Kr. Bhulab)rat 1. Deeal: It does neither. It. does not prohibit a ~ in 
strike; nor does it allow a stay-in strike and the claiming of  wages under 
it. The seetion without the words "without reasonable cause" would not 
admit of either cOllstruction. 4s I said, both sides have approached this 
from an entirely erroneous point. of view. It may be that there was some-
thing fit the baCK of the mind of the draftsman arising out of the condition 
whi(·h hn" arillen in Fl"lmce, particularly with referenc(', to stay-in strikes, 
but if (hilt is what tllE'Y intended, there is and may be another way of 
(1xprcRsing it, and I quite agree that if after the wordR "without reasonable 
en w,;e" words were fldded to this effect: 

"Provided that continuing to ' n ~in on the premisE'" for th" purposE' of a ~
in ~ i  shull not hI' deprntld to be a M,,fIicient cause." 

that ought to satisfy ev.erybody, because what we do wish to conve:v is 
this. that without the cause being the stay-in strike or the object being e-
stay-in strilte, a. man may still be on the premises and unable to work 
for a sufficient cause. and you cannot make him absent while being willing 
to work and unable to work, but he has still to remain on the premises .. 
Sir 00.&111 lehanglr: Will you repeat your words again? . 
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Kr. BhulabhaJ. J. Desai: 1 um simply. thrvwing it (jut S'; a suggestion, 
I am not. moviug it as ~ 'n U  .With great respect, 1 feel that dveu 
",ithout the words I have suggesred, unless you approach it with some-
thing which does not exist, it is not there at all in t.he section. Prof. 
Ranga need not be afraid that it is going to take away the right ol the 
stay-in strike. Nor need the employers be afraid that a labourer would' 
l'E'.main 011 the premises for the purpose of a stay-in strike and claim wages, 
if'Uw words "wii-hout sufficient case" ~  addE'<l. Both are utter mis· 
apprehensiolls. Now, let US take the illustration which Sir Cowusjihimself-
gave. SUJijJose tbl' employer failed to provide him with good enough 
cottOll That is the illustration which he gave. He allows. I don't. Imow 
why, but he allows that  that it; a good ground for strike. 

Sir OowuJi Jehangir: That has taken place in the past. 
JIr. Bhulabhai J. Desai: I am familiar with the conditions in Bombav. 

if nCJt ~ '  It. is not what the Honourable Member imagines to '\,e 
II strike, exeept attendant upon that particuitlr clause. It is not the tYVtl 
of stav-in strikes of which he sooms to be undN' some dread. If a mun 

i ~ on the ground that he is not provided witn the wherewithal to 
work, ;you may apply the word "strike", but it is 110t, a strike in the same 
sellse for the purpose of tilt' ~  of It general grievance. He wishes not 
to do work <11:1 a protest. It is quite a different thing. The word "strike" 
that ~ imugines arises out of the failure of the employei' to supply the 
'l'herewithl.1J is, aceording to him, and, according to everybody, a ~  

strike, if you DlUst use the word, that is to say, a proper cessation ''from 
work, .• but. thflt cessation from wOI'k would cease to be without sufficient 
cause if, utilising that Op)lOt·tunit.y (Ill the next day, he tt>fuses to work 
just ful' the purpnsf' of strike. 'l'herefore, with great respect, 1 would say 
that the House would ~  doillg injury to a labourer by giving tI definition 
of absence whieh l'E'rtsinly covers a wider ground than any semibl" man, 
allY honest employer would iutend, booausello houest ~'  wOllld 
desire that meroly because a lUan husgone to the premises and was 
unable to work by reason of something" in himself or by reasolJ of an 
inability ~  by the employer, in both those cases he should still \)(> 
deemed t·o be I.Ihs(·nt. That is a ~ injustice which this HOlls!' ought 
not to encourage. 

The Honourable Sir Prank lfoyee: I have again to thank some Honour-
able ~I  of. this House for their kind references to myself nnd agaiu 
te, express regret that Ol1e Honourable Membel' who wnde !>uch u rcit·rellce 
took back the greater part of it ill the latter part of his sp(.ech. I 8m 
referring to my Honourllhle friend, Prof. Rangu, who exprl·ssed 'i ~ 

that evell I should bring fOI'ward a Bill of this character and suggested 
that it represents my parting gift to employers. I had hoped that by this 
time Prof. nanga knew me better than that,. Mr. Gadgil also appenred 
to think that. we had been guilty of something in th" nature of- a 
subtel'fuge. He t.hought that we were asking the HOllHE' to reetify what 
we SHY is merely a defeet in drafting. If I understood him oorrectly, be 
suggested t,hat, although we were avowing that we werE'! merely rectifying 
a drafting defect, we were introducing a substantial question of principle, 
Sir, we are more honest than that. We do not claim that we are merely 
re<'tilying a drafting defect; we are rectifying an important lacuDa in ~ 
Act. It would have been easy and indeed gratifying jf I could hav.} 
aceepted  either Mr .. Joflhi's amendmflnt or Prof. Rsnga's amendment and,. 
by 80 doing. have left t·his House in a minor halo as far as they were-
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concerned. I regret I am unable to do that. I do not think it is necessarv 
to deal at any great length with Mr. Joshi's amendment, as he himseff 
lIdmit.t.ed that the drafting of it left. something to be desired. If bis 
iinlendment were accepted, an employed' person would be deemed. to be 
absent from the place where he was required to work if, although present 
in such 3 place, he refused to carry out his work without, any cause. 
Everything has a cause: you cannot do n~~ in  wit.hout n cause,-the 
cause might be merely bad temper or because fhe employed person's 
breakfast had disagreed with him or something of thnt kind. It i.s tllere-
fore, I trllst, obvious to the House that this 'amendment wou1d lead us 
nowhere. Mr . .Joshi arguerl that the workman might he askea to carry 
(Jut, a different, kind of work,-Iongf'r. or harder. than he had ~  to 
·-<10. 1 do uot think then' is l111wh in that urgllluenL. I would rE·fer hi,tn to 
the actual wording of the E:qJ/alllttioi1: ~ '  to earry out his-\\'ork", 
J submit t.o ihe House that "his work" can only mean the work li .. has 
contracted to do: and if a workman is asked to do wprk outside his contract, 
he cannot have 11 deduction made for refusal to do it. I come now to Prof. 
Ranga 'sumendment, which I agree is much more reasonable; but there 
again I regret J am unable to accept it. What wouhl be the effect. of t,bat 
amendment? I think that, has already  been pointed out by my Honour-
able friend, Sir Cow8sji Jehangir. Supposing that there is a stay-in strike, 
and the workers have reason for striking, are they to be pRidpecause it. 
was a stay-in strike? In other words, are they to be put in a better posi-
\ion if they stayed in than if they st,ayed out? I submit that  that would 
be most undesirable.' .. 

JIr. B .•. .Toab1: May I ask whether the Honourable Member really 
intends that if an employer changes the conditions of service without not,ice, 
he has a right to deduct wages? That is what it comes to? 
The Honourable Sir I'rank Boyce: My Honourable friend fUlks me to go 

back to the mrLin PI;nciples of the originnl Bill Hnrl I nm not prel':uf'Cl to 
do t.hat. ... 

Xr. N. X. Joshi: But you ought to. 

The BOJlourable Sir J'rank Noyce: The ~ i ' '  uf this .uneudment 
would be to put stay-in strikers.in a better position than stay-

1 P. K. out strikers, and they would n ~' choose u sta:\i-iu strike 
in preference t.o a stay-out stril,e. I submit that that would have most 
undesirable com;equences, It is perfectly obviom; t,o the House that a 
stay-in strike mlly result. in sabotage and is quite likely to reRlilt in damage 
to the menn!! of production on which workers relJ' for their lh·elihood. It 
is just because a stay-in strike has assumed l3uch imp'ortance during the 
last few months in oth!'r part!:' of the world and we h.lVe seen its undesir-
able consequetH'es there that we wish to prevent similar cousequenMs 
happening here. 'rhere is another important point which I think should 
not bE' oyerlooked, Rnd that, is that the result of thr <lcceptllnce of this 
Rmendment. wOllld be that the employer would he ('ompelled toO dismiss 
the workmen. us he is entitled to do, und T submit this would result in 
bitterness and would probably prolong the strike. My contention, there-
fore. is that this, amendment, althougb at first sight it. may appear entirel, 
in the interests of the ~  is also in the interest of In.boUt' itllelf and 
it is ~  that reason that I oppose both the amendm(·nt of Mr. Joshi fOnd 
that ~  Prof. Rnnga. 
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• r. President (The HOHrmrable Sir Abdur Rahim): The.quetltitnl if!: 
"Thlll in (·lau,,, 2 of th(' Bill. ill thE' proposed I ~i i I to section 9, the words 

~ i  any n ~ ' be added at the end" 

The mot.ion was negatiw·cl. 

Mr. President (The Honolu'uble Sir AbQur Rahim); The 'l.uestioo is;, 
"That ill dause 2 of the Bill. in the proposed Exp/a,wtion to sedion 9, the words 

"without auy cause' be added at ~ end." 

The Assembly dh'ide<1: 

AYES-42. 
Aaron. Mr. Samu(·!. 
Aney, Mr. M. S. 
Allaf Ali. ",fro M. 
Ayyangal',MI'. M.· AlIlllllhasRyauatn. 
Bant'rjeA. Dr. P. :\. 
Hhap:avall Das, Dr. 
·Chalilla. lir. KulIldhar. 
Chatto!'adhayaya, MI', J\mrl','ndra 

~  

~  !Ilr. Basanln Kumar. 
Datta. )fl'. Akhi\ l'han.dl'u. 
Desai, MI'. ~i J. 
Deehmukh. Dr. G. Y. 
Had"il. )fr. X. V. 
niri. :'>fr. Y. V. 
Goviud Da9. Spth. 
H08mftoi. MI'. So K. 
Jedh ... 1\11'. K. M . 
. JogPlldra f'ingh. ~i n  

• ~ i  :\[1'. X. ,I. 
Khan Sahib. Dr. 
Lahiri C'haudhury. :'Ilr. D. K. 

Maitra. Pandit Lakshmi Kt.nta. 
Malaviya, Pandit Kril1'lUa 'Kant. 
MudaJiar, Mr. C. N. Mutharan,,&. 
Muhammad Ahmad Kazmi. Qui. 
Pa.nt. Pandit Govilid' BaHoh .. 
Parnia. Nand. Bhni. II 
Raghubir Narayan Singh, Choudhri. ~  
Ranga, Prof. N. O. 
Ra.ksena, Mr .. ~ n La!. 
Sant Singb. Sard.r. 
Senthan.m. Mr. X. 
Satyamur!l, Mr. S, 
Sham Lal. Mr. 
Sheodass Dajl8, Setb. 
Ringh. Mr. Ram Narayan. 
Sinha, Mr. Anugrah NVa.yan. 
Sinha, Mr. Satya Narayan. 
s1iiha.. Mr. Sbri Krishna. 
f:!om. Mr. Suryyn Kumar . 
Sri Prakasa, Mr. 
Varma, Mr. B.  B. 

NOES--5!. 
Abdul HAmid, Khnn Bahnnur Sir. 
Abdullah. Mr. B. M. 
Aikman. Mr. A. 
Bajoria, Babu Bajjnath. 
Bajpai. Sir Girja Shankar. 
Bansidhar. Raj Sahib. 
Bhagcha.nd Soni. Rai Bah,adur Set,h. 
Bhide. Mr. V. S. 
"Buss. Mr. L. C. 
C'handa. Mr. A. K. 
Chapman.Mortimer. Mr. T. 
Dalal, Dr. R. D. 
Essak Snit. :Mr. H. A. Aathnr H. 

i ~ in  Mr. M. . 
Ohuzu",·i. ~i  Ahdnl ·:FIalim. 
i n ~  Lieut.-Coklnel Sir Heftl'.V. 
tkiflitbs. Mr . .P. J, 
Urigil'. The Honourable Sir James. 
Hud8Qn. Sit-Lfoslip. 
'bmail Khan. Hajj Ghaudhllry 
. Muhamn.ad. 

JIUJlt's. llr. F. E. 
~  Singh, Sarda., '8ahn <I 'II' 
Sard:!r Sir. 

.Jehllngir. Sir Cowasji. 
LalitiChand. Thakur. 
'LaljE>t', Mr. HUllenhhai Ahdnl1al,hlli. 
I.loyd, Mr. .\, H. 
Maekeo'l\'TJ. lit .• T. A. 

'The motion was negatived. 

Mehta. Mr. S. L, 
Menon. Mr. K, R. 
Metcalfe, Sir Aubrey. 
lIody, Sir H. P. 
nukherjee. Rai Bahndnr Rir S"tfa. 
Chara.n. 

~n  Mr, C.  B. 
NRydu, Diwan Bahadur B. V; Sri 
Bari RM. 

NO;rC0, Th{' Honourable t!ir Frank. 
Ra.Jllh. RRja Sir Vasudeva. 
Rail. Si! RAghawlldra. 
Roughton. Mr, N. .T. 
R.ow. Mr. K. ~ i n  

Roy, MI'. S. N. 
Sale, Mr .• T. F. 
Scott, Mr. J. Ra.msay. 
:O!hn.ukat. Ali. Malllnna. 
~i i  Ali Khlln. KholnBsbib 
Sawall . 

Spence, Mr. G. H. 
Thome. Mr. J. A. 

~n  'Mr. O. R. F. 
Wit,herington. Mr. C. R, 
Yakub. Sir Muhammad. 
Yamin Khan. Sir Muhammad. 
Zafrullah Khan. the IJonoul'able Sir 
Muhammad. 

Zilluddin Ahmad. Dr. 
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IIr.PnII4ent ('I'he Honollrable Sir A.bdur Rllhim): The qut>stion is. 

"That clause 2 stand part of the Bill. ... 

Mr. N. M:. Joshi: Sir, I want to speak on this cl<1l1Se. 

Dr. Zlauddtn Ahmad (United Provinces Southerll i i~i n  Muham-
madan Rut'nl): Sir, J rise 011 a point of order ..... 

Mr. President (The Honourable Sir Abdur Hahim): 'fhe Honourable 
Member (Mr. :N. M. Joshi) hos already spoken 011 the amendment. 

JIr ...... losh!: But Illy right, to spellk 011 t.ht' ('l!lllbt-~  wholt.' stili. 
renllli»s. 

Mr.' I'ruident: '1 he Chair tllinks tile HOlJulIl'ublc ~  dia Llppose 
the clause HS it stood i ~ speaking on his amendment, and, j.f so. the' 
Chnir cannot aUow hill1 to speak for the sf'cond time. 

)(r. N .•. Joshi: 1 til'S! ('xcrcised Illy right tu mo\'(' ,Ill amendlll.tlllt. 
If my amf'ndlllellt h,tel lweB U~' 'i  there WIlH no re:1HHl \\ hy I slwuid 
oppose the whole clause. But as IllV amendment it; defeated, I have no,," 
the right to oppose tii(· wllol(> olause, 'Hnd I mUlit eX.IJluin why r am opPJ)sillg 
it. . 

Mr. PreSident (The Bon(,umble !:}ir Ahdul' Hahim): '"(-'1'." \\di, the 
Honourable !\felJlhcr Clll1uot go oyer thn loami' groHl/fl. 

Xr. N. II. JO&hi: l t;hallllot go over the same grouud. Sir, Illy reason. 
for opposing this clause is this. In the first plu.ce, I fel'l that thil' iH a. 
very important rnaUer uud it;equirel:l very careful consideratioll. linfortun-
ately, during the discussion of thisclallse prejudice has been sought to· 
be crented by bl'illgiug in staying-in strike. If HOllollrltble Members will 
carefullv read t.his clause, they will find that it is not restrieted to the 
staying:in strikes. Its application is hundred times wider than the staying-· 
in strikes. I would like to read section 9 to whieh this is an amendment. 
This is what. section 9 says: 

"Deductions rr..ay he mad .. under cliluse (b) of .ub·c1ltuRe (2) of ~ i n 7 only' 
on account of the abpence of nn employed perIOD-from the place or places where, hy 
the t"rmsof his employment. he i~ required to work lind luch ablence heinll: for 
the whole or any part of ~ pE'riod during which he is "0 rtlquirf"\ tn work," 

By thi,s clause the employer is enabled to deduct wages of his employees 
even if he is absent for n day and even when one man is absent. The 
question of st,rikE' nf'cessaril.v does not come in. Olle man may go to his 
work and refusE' to do the wOl'k because his conditions are ohangE'd and 
the employer will not be bound to pay him although the employer had 
c.banged the conditions without notice. This is the effect, of this Bill. Tf 
Honournble Membt'rf! think t,hat the applio,\tion of thif! amendment is 
restricted to stay-in strikes. t.hey have not talwn care to understand this 
oinuse. Mr. President. strike is dealt with in t.hill clause by a separate 
proviso. That proviso is this: 

"Provided that subject to IIny rules made in this behalf by the J..ocal ~' n  
if ten or more employed peraons acting in concert absent tbemeelves without due 
notice (that is to say, without Jl:i\'inJl: t,hc· notiPil which is r"'luil't'd und!'l" thl' t<!MlUI 
of their contracts of eom,ploymMtl and without ,reaBonabl .. '~  SliM dedul'tion from 
any luch penon may indudll such amount not exceeding hia wajle8 for eight days .. ' 
may by any Buch terms be due to the employer in lieu of due notice." • 
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Strike wit,hout, notice has been duly penalis(·d h;v f'nI\bling the employer 
'to deduct even for olle day's wage. eight, days wages. There is a. penalty 
laid down for Il strike without notice. 

The Honourable Sir !'rank .oyce: Only if t,he people are absent . 

• r. N. II . .toshi: Now. you are defining that if u man refuses to do 
work, '\"ou need not pay hiin. If he remains present nnd had a sufficient 
cause aiId the employer does not, give notice of the change in the condi-
tjons. '''hy should he not be paid? T,hat is exactly what you are doing. 
You are enabling an employer to dllmge the ('onditions of service. The 
Government by this measure are enabling IIU emploYf'r to take the wages 
of a man who refuses toO do work even in the Cltse of change of conditions 
of service wit.hout notice. YOII are going 100 t.imes ~' n  what you are 
intending to do. Sir, I oppose this clause. 

)lr. B. Das ((ll'iFSII JJi"isioll: NOIl-Muhnmmndan): Sir. 1 did not, reeord 
mv ,ote ,,-hen tlte yoting took phH'e Oil the lust amendment nnd thereby 
~ ' '  my R;vmpathy in hoth· I ~  thft'tr,· while I lun not, in agreement 
with PI',)f. Hanga's ullll'ndrnent,-I hnve a good deal of slmputhy ",ith 
the intentions which that amendment wanted to ~ n t.Iw ether 
hand as one who is into(lrested in the "'elfare of the emploYPTs ns "'(,II IlFJ 
the workers, I have full sympathy with what felJ from my Honourable 
frit'IJ(l:". Sir Cowllsji .T€'hongir lind Sir H. p, Mody, that; there is an 
apprphension on the pHTt of empolyers thnt the workers and trade unions 
rnn:v hring ill til(' f;ta.\'-in strikf' and take Tf'('Olll'se to it liS has heen practised 
in America ut the present. time, 

[At this stag£:, }\Jr, Joshi WflS seen crossing betwpcn the speaker and 
the Chair.] 

Kr. Prelident (Tlw Honourable flir AbdUl' Rllhim): Order, order. The 
HOl1olirable :\Ipmber should not CroBS between the speaker and the Chair. 

lit. B Bas: I know what fell from the Leader of my Party on Prof. 
Ronga's amendmE'nt: I have heard both sides. I gather that it will 
r,;atisfy my Honourable friepds, Sir H. P. Mody and Sir UoWRSji. .J€hangir, 
it thertl is 3 specific lI1ention that a workman continuing to romain in 1& 
building is. not. re('ognil;('d as stily-in-strike. Sir, I do ,hope that the Honour-
able the Lender of tht) nOllCe' will not ~ the ~i  to be paElsed wit·bout 
consiof-rillg thE' slIggt>stiollS which my Leader hos mnde !l few minutes ago, 
Il.n(l I suggellt that if YOIl f1njoum t,he Hous£' now, then the IJcader of the 
House can disclIss during the Luneh hour with the Leaders of Parties 
a suitable formula which will remove the doubts which. the employers 
hllve and nt the Harne time satisfy the cQ08cience of trade upiou ~  

like Prof. Ranga. ;\Ofr. Giri find Mr .. Toshi. I feel, Sir, t,hat my Honourablt:! 
frienn. Prof. Rangs. had been a Uttle unreasonahle Rnd demands too much. 
If the;v do want t.o possess the i~  of I i ~ i  they can bring it 
about, and they C/Ul ask the Government to i ~  for it, provjcled.t.hat 
the Labour Commission have. gone into it. But us far us I know the 
Labour Commission did not go into the question of B'tlly-in-strilfes a.nd there 
has heen no recommendation on that point. Othern;se. ' ' ~' Honourable 
mooG. Sir Frank Noyce, the great friend of labour that be is, wotilld have 
brought in a Bill justifying stay-in-strikes in India. That is not done. 
The LabourCommisaion was not, faced "lith such an, ~n i  A. 
' '~  what fell from my Honourable frietrd. Mr. ·Joshi, ,about 4Ieetion 9 

... 
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of the Payment of WageR Act, 1 do fed that his upprehf'IlSinnc; wunt re-
consideration whether the employer can deduct seven days wages for stay-
in-strikes. I would not like that, interpretation to be put in because if a 
man sits under the machinery and he is only absent for a day, I '(·annot. 
see my way how the employer would take seven days wages from that 
man. Under the circumsiances I do request you. Sir, to adjourn the 
House and I do.hope that the Leader of tha House will talk it over witb 
the Party Leaders during the recess and bring forward a reasonable amend-
ment that will satisfy both sides, the employers and the labourers. 

\ 

The Assembly ·[.hen adjourned for LI1I1r.h till Half P;\st',Two l.f the 
Clock 

The Assernbiv I'e·assembled after Lunch at Hlllf Past. Two of the Clock. 
Mr. President (The Honourable Sir. Abdur Ihhim) in the Chair ' 

The Honourable Sir Frank Noyce: Sir, it lll'ly save the tilCle of the 
House if I say that I have met those interested in this matter during the 
luncheon int.erval and that we have come to n measure of agreement which 
I trust will have the support of the Housl' Hna which I 'think will meet 
the main point raised by my Honourable friend, the Leader of the Oppo. 
sition. 

Mr. Bhulabhai J. D,,8&l: ,Sir, I beg leuve to move the following amend-
ment: 

"That in clause 2 of the Bill, after the word 'refuses' the following be inserted: 

'in pursuance of a stay·in strike or for any other cauae whiCh is not ~' i  
in the circumatancea'." 

'l'he Honourable Sir Frank ]f01ce: Sir. 1 should have preferred thA 
words "trade dispute", but if my Honourable fri.end wants "stay-in 
,trike", I am not going to raise any further objection. 

Mr. President (The Honourable I~  Abdur Rahim): The Chair is allow-
ing this amendment to be moved at this stage although no notice of it 
has been given, because it is understood that it. has f0und support from 
all who are interested in this Bill. If that is so the Chair will accept it, 
otherwise not. 

Sir H. P Kody: We are agreeable. 

Mr. R. JI. Jolbi: Sir, may I say one word on this? I do not desire 
to take objection to the amendment being admitted by YOll, but I feel that 
it is difficult .  .  .  . 

Mr. Bhulabhal J. Deea1: Ifthers is Blly objection I will withdraw it, 

Mr. Presldent (The Honourable Sir Abdur Rahim): The Chair allowed 
this amendment to be moved now only on the understanding that. all sec-
tions of the House agreed to it. 

Kr. R. K. oToIhI.: You may force me to do anything, but I should like 
the Houae to be reasonable. It is only half a minute ago that I b<>t. this 
~  in my hand. You refuse to allow me to speak one word and you 
say that if I speak one word, the amendment will be dropped. 
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Ilr. Pruldent (The Honourable Sir Abdur Rahim): rr:hat is n?t the 
point. The point is that if the Honourable )'fember. ~ to It. thQ 
Chair will not allow it. because t,here has not been suffiClent notICe. 

lIr. N. II. 10lbl: I am not objecting to the ~ n n  being admitted 
and discllssed. 

Ilr. President (The Honourable Sir Abdur Rahim): But if the Honaur-
able Member SHYR that he waR t.aken hy surpt'ise and did not hAve sllffi-
cien·t time .  .  .  . 

lIIr. N ••• Joshi: I sRid 1 urn ~n by sUl'prhm Rnd for this reaS0n 
that :\,ou should pemlit 11W to explain whllt I feel "bOllt, the amendment. 
I am not objecting to the amendment beinst tal(en up at. all hut it lDakes 
a bit difficult for me if ~'  sa:v that either I must accept this amendlllf'nt' 
or it (lrops. T admit. that. this amelldmC'nt ro a greftt extent cha.nges tlJ .... 
original Rxpla,natiotl. What T feel after seeing the amendment is this· 
that within the if'\\' minlltp!,; which T h(we now before me or a minut", or 
two which I have to cOl1sidE'r this amendment .. I find it diffiC'uH to under-
stand the full i;nplication of thi;:; amendment. 

lIIr. President (The HOlloul'IIble Sir _\bdw' RahilU): Then. liS the Houour-
nble Member is not objecting to the ull1end1l1E:nt being moved. thi! (.:hair 
will put the umendmel1t.. 

Amendment mon'n: 

"That in clause 2 of thp Bill. aftt'r ~ WOrd 'refuses' the following be inserted; 

'in U~'~  <,If it stay-ill ~ 'i  or for any other caUse which is not reuonable 
In th., U I ' ~ ~  

lIIr. N. II. lout: Sit'. t,he AI11E'ndment no doubt is :m improvement on 
the original E;rplanation. hut T finel it difficult to visualise the effect of 
this amendment AS a whole. Therefore, jf :vou will permit me and if 
Goyernmenr, and the HOllse will agree, I would suggest that the debate on 
this amendment be post.poned. There is ~  no hurry about the 
passing of this Bill find titf' pORtronement will give us somp. time to ('on-
sider it. • 

Kr. President (The n ~  Sir Abdur Rahim): It really eom. 
to this that. the Honourahle Member has Dot had sufficient ° time to con-
sider it.. The Ohair has allowed it to be moved already Ils the Honourable 
Member said that he did not. object to it on that ground. Now, he is 
again raising that objection. The Ohair waived t.he Standing Order, and 
the debate on thiR Bill is not going to be adjourned, 

lIr. N. II. Joshi: Yf'to,v well, Sir, 

lIIr. President (The fbtlc)1Il'uble Sil' Abdur Rahim): The question is' 

"That in ~  2 of the Bill. afte;' the word ·refl1 ... • the following be in.erted : 
'in pnl'lHlaliCe of a. stay-in "tl'iko or for any other caDM which is DO\ reasonable 

in tho cin·l\mstallct's· ... 

The motion waR adopted. 

Kr. Prtlident (The Hounurabh' Sir Abdur Rahim): The question il: 

"That clause 2. as n ~  Rtand part of th" Bill." 

The motion was adopted, 
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Clause 1 was Added to t.lll' Bill. 

l3nn APRiL ~  

The Title lind t,hf' ~ n  were ~  to the Hill.. . 

Tbe Honourable Sir J'rank Noyce: Sir, I mo\',,: 

"'1'h&t the Bill, &. amende!l. he passed." 

Mr. Prelident (The Honourable Sir Abdur .. Rahim): The yuestjon is: 

"That the Hi'll, as IImended, be passed." 
\ 

JIl. X. S. bey: Sir. I only rise to congrnt,llbJtfl ~ I ~  ?s well 
as the Honourllble Sir Frank \"oyce 011 having got this ILttle .plece of 
legislation passed, which a :ft.w moments ago seemed to be ;1\ .. Q rat.ber 
precarious condition. On account of t.he lit.tle st?rll1 thlit ~  over 
certain words here lind t,here und (\ good dent of U ~ n  a80ut, 
. the exact implication of the clause, it "as thought that probably t1he 
Bill Illav not 1)(> I'Hfolf'ed in thit; '~ i  bllt I1Itl;V go on to th{· next Session. 

~  the Honourable Member slIc{'eeded in getting this little legisla. 
'lion passed, flnel I belieye the spirit in whieh he has lIccepted the n-flIend. 
ment that, wus suggestetl ~' i i  the spirit in which h(, ball, worked in 
t,bis House for all the time t.hat WI' ho \'8 seen him during the last five 
yearR. It was a spirit of l'ompromise. a spirit of trying to hold the 
balance even to the hu"t of hil; nO\\'prs \wtwepn ~  conflicting interfstR. 
That has been the keynotp of his work unrinc-nil this time. Ariother 
thing to which I wish' 'i II~' to Inn IH' ' ~  iR this) that we \lnfor· 
tunat,el;v had the misforhllH' of differillg fro1l' him on almost, all 'qUl'stions 
except.ing a few questions afil'cting minor Illllttf'rl;. Rut wp were sure .. of 
one thing that, ~  we may 110'1 hnve heen forJllnoh' in getting his 
assent to whatever we said we ne"er f(,ilp(l tn ~ '  conrt.PR,v nnd I'0Jite 
treatment. at his hMds (applause') for n~' point of ,·iew that we wanied 
to urge. Whether we had to deal with I ~' mattt'r on the rloor of this 
House or outside, we nlwa;vs found him n thoroughl;v courteous and lJolit,e 
gent.leman, That qualit;> n n I~  is lIot, so I.lhunormt 011 that sidE' 
!l.S we wOllld wish it to be. and that. th en' fore , makes it. nIl ·the 1LI0rp 
important that we will remember our association with the 'n UI'n ~ 

Sir Frank N6yce' 8S a. colleague m this House for a long time to come. 
I am sure, he will carr:" olso with him the good wishes of tiS all nnd T 
hope he will enjo:" t,he rest which he so . richly de!'erves after a hard 
and arduous career, (Loud Applause.) With these ",ordR, I l"llpport the 
third reading which he has moved. \ 

Kr. Bhulabhai 1. Deaai: Sir. I may also be allo"'''ed to SR" 11 fE'w 
words before this 'Rill is passed. During the t,wo vear!l nnd 8 half that 
I have het'n in this House. r hRve (,,,prv reMon not merC'h, 1.0 associate 
myself with whflt my Honourahle friend: Mr. Aney. has sofo. h1lt I },ave 
greaier and persolllll reasons for joining in the words, not mf'Tf'ly of praise 
but of appreciation which my friend has used. If I may bl'l permitted ~ 
say so, I had (lnf> other frit'nd. an EngliRhman, about. whom we alwavs 
lISed ~ say at the. I ~  l!ar, that it was impossible to QCClUse him 
of malice" and I t,hmk It lS dtfficult to sav of a man mOTe than that in 
the discharge of ont"11 duty or in one's pel-Ronal relationship' and I wish 
t.o repeat that, on thi!:: ()(,(,.Ilsion. not, merelv as 8 pbrosf' ~  ~ it, 
ill 1':0 extremely apTJroT,riatC'. (Loud ~  '. ' .. 
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I also wish to say one more word and that is this: that wliile we aI'e 
losing Sir Frank Noyce, we, 80 fl\r R8 my smaUPnrty is' n ~~ ' eire 
also losing a man interested in lsbom in tbe pel'Son of Mr .. Girl. He 
carries with hrm our good wishes and I. st.ill i ~  if;t were possible, t,hat 
he remained in this House to continue the good work. wllich he has' 
always done, not merely to n ~ n o,!-r hands, when labour i~n  
'are involved. but, also generally wlth his sweet ressonablenessgettmg 
tnebest he aould out of any labour measure t,hnt came before thleltour!e.' 

Slf' ~ "Yakub (Rohilkund and KmnaOn Divisions! n ~  
~ n  U ~  Preeident, this is the last legislative meAsU:rEl'whii!1'( 
will come on j;he Statute-book through the exe.rtions Of Sir Frank ' ~ 

I have, n9ttaken much i~  in qU6stionsreiating to ~ ~~ •. ~ I 
can' III'Y ihis mucli that'dunng the last five YeRl'B, when I ha:d:·'the ~ '  
of knowing Sir.Frnnk Noyce, ~i  kindness B.p.d courtesy" !nside, aM ~  
the HOURe could not' but stI'lke evervbodv who came mto contact wlth.-
him: 'and if Sir Frank Noyce can get a testimonial from ~  of 
. the Opposition Rnd from my friend on my left, Mr. Aney, I think there 
can be no higher proise or testimonial which could be given to him. Nnw 
that .he is leaving \IS for good, I wish also to place my smlill bouquet of 
encomiut:Jl in his bl1tton hOole and wish him a long Clnd happy life in his 
retirement, which hp. so richly deservee. With these wordi!, I II.SsooIBte 
myself with the rOBRing of thiR Bitt '(Cheel'B.) 

JIr. Pres1dent (The Honourable Sir Abdul' Rahim): ~~ '  jlUtt.ing .the 
question, I fe,el l;hat I cannot let this opportunity pass without adding 
R \Vordof my own by way of personal apprcc'intioll of the manner in 
which Sir Frank Noyce, who is soon about to lenve US, hAS discharged ,his 
duties in this House. (Cheers.) As occupant. of the Chair, I have nothing 
to do with the. policy either of the Treasury Benches oro! the Oppo&ition 
or of any other Group in the Assembly; but I am very muoh interested· 
in seeing that the proeeedings of ~ i  House are conducted in an orderly, 
and  smooth manner. Sir Frank Noyce, as has been said, has discha.rged 
hiB. duties in this Houlle in a manner to which noobiection could be. 
taken on the ground t,hat he bas not been tolerant, that he has not. been ' 
patient, or that he has not dealt with his antagonists on the floor of tbi, 
House with absolute court.elly and undel'Standing. (Hear, hear.) I join 
those' who have spoken in expressing Sir Fl'El,Dk Noyce our best wishes 
in his retirement (,md hope that he will enjoy long yeal'S of contentment. 
and happiness. '(Loud Applause.) 

The Honourable Sir J'rank ]foyoe: Sir, I must frankly confess that I 
was not prepared for this. I cannot adequate1y express my gratitude to 
t,hose who have spoken-the Leaders of the two Congress Parties, Sir 
Mub9mlDad Yakub and yourself, Sir-for the kind things they have said 
about me' and. for their good wishes for my future, As this House knows 
I have no special claims to oratory, and, 8S J said the other, day, I do not 
profess to be a politician. Such qualities as I poeeess are those of an 
administrator and i.t is those thnt I have in all humility endeavoured to 
place at the service of this House. I never thought five yeal'S ago when I 
used to sit in the place now I'>Ccupied by my Honourable friend Sir Girja 
8bankar Bajpai, that I should move gradually along the benches until I 
foundtpyself here, and now that it is all over 01' nearly all over, I am pre-
pared to say that I &mglad ~  I am here. I would not have Baid that a 
month or two ago; but T r&n sa;V it today, because I do thfnk it is a real 

o 
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, r Sir Fmpk ~  

~in i n to E;l1d my caroor as Leader of tlJii:l AHsemlJI,v. 1 would thank 
a.1I se'ctions of the House-und I thinh 1 llIuy say spocially my HOl1oul'llble 
~i  ppp'osite!. whu. llotUl'uUy <10 not cl'C ' ~~ L() eye with we or IIll,Y 0,£ 
us on t.helle benches on ~  or indeed lIlany liubjects-l ""quid thal}k all 
s'ectjqlli! of tho House for the courtesy and l,illdlltJl:>I; 1 hiJ.vC in ~ 'i  
received frOJll theIll; and may 1 ~ you, Sir, wore e!lpecillllx for all the 
Idngn81ls you have shown ill tho lust few yefll'fl:' I think I 1ll4Y claim that 
I have done my best to uphold the trflclitio118 of tiliR House, and 1 feol 
frpm ",hat Honourable MembctR haw been kind enough to iW'Y that I have 
not altogether failed. I thapk you, D'ir, 1l11d all here particularly 10r their 
ki1}dnells. (Loud Applause.) 

~  ~ ~  (!J'be Honourable Sic Au.doUr ~I n  Tbe queatoion ijl; 

"Thl\t the Bill, ns I ~  be p",sse"t," 

The .IIl;otio!l WRS adoJ.>teci. 

REHOLUTION HE AMENDMENT O:F THE INDIAN LEOIt:;LATIVE 
RULES. 

¥!. q. II, I ~ ~  Legishftiye Depallhnent): Sir, I have 
8t1ceitained that there is a very gE'neral qesire thnt this matter should stand 

~  till t'hp ~ n SesBinn, Ilnd I, therefore, do not move the Hesolutiont 

Rtan<\ing ill IllY ~ ~  

8Ud&r Saat Singh (West Punjab: Sikh): -bir, may I, i~  your per-
mission, say one word. You know, Sir, that J was very RIlXioll!'l thnt the 
U~  ot' privileges should he a part of thp procedure' of· this ·House. r 
db Qot. want to stand in the way of its being· pm'tponed to the Simla 
Session, but I would request to spe tllllt this mutter is tuken l!P at t,he 

~ i  possible opportunity in the Simla 5'ession, AO tqat we may be able 
todispoS6 of it early and not keep it. over till the fag end of the Session. 

·"That this 4ssembly recommends to the Governor GcnEll'aJ in Council that the 
following amendments be made in the Indian Legislative ftules, ~  

(1) To rule 6 the following proviso shall be added, namely: 

'Provided that where the President has given hiB cOllsent to the moving of II 
motion for the purpose of di,cussmg a question ·0£ privilege, the GOvernor 
General in Caullcil shllll 3S soon a. lTIay De alltlt for the di"Cl\uion of 
IIlIch motion "0 much time on .. day or days 1I0t U ~  for the in ~  

of non-offieial memberll ~ may appe .. r to him to he sufticient, and Buch 
motion shall be open to discu8Bion within the time 110 a\Iotted but at 
no oth .. r time.' 

(21 A.ftel' I'ull' 12 the following rule shall Ite iusl'rted, lIamt·ly :-

'12A (1) A motion fOf the purpose of discu811ing a. question of privilege may 
. b" moved with the epnsent of the President. 

(2) Thll. Pre,i dent. shall not give his COllHllt to the movilllt of any I. Deb motoion 
. if it n~ a matter in rllgnrd. to which ". f.lliQllltion cannot be JIlQ¥ed, 

and t.he decision of the Governor Ge"eral On the point, ~ I the' 
motion il or il not wit.bin the rettrictionl i ~  by sub-rule (1) of 
rul, ~  be fiaal','" 



ImSOI.UTWN RB PAYMENT TO THB U ~I ' 'I ~ nESERVE 
.FUND FROM THE RAILWAY REVENUES. 

Sir Raghavendra Rau (Finuneinl Commissioner, ~ I  .[i;;r, iIi ~i  
of the general feeling in this HOURC that the (hSCUBSIOn of tills questlOD 
should' be postponed to the ISlmla Session, I do not propose to make my 
UJotion today. 

JIr. S. Satyamurti (Mndm!'l City: ~ n n n n Urhan): May I 
take it., ilwreforl!, that, OIP. 'Vp,lgw()oo Conllniitf'e's R('port, will be made 
nVllilllhle to liS, in time, 80 thut we mny take a useful part in the Simla 

Session? 

Sir Raghavendra Rau: I am unahle to give any assurance on that point, 
because I do not know wilen the Heport willi be published. . 

IIr. S. Satyamurti: May T take it that the Report will be made avail-
able to Membel'R to cnnhle'them to study it before the Simla SeBsion, if it 
hc published before then? 

Sir Raghavendra Rau: In all probability, the Committee 'B Report would 
he available in a mout.h or two, lind I alII quite sure the HonourablA 
l.iember·s wisheR will be borne in mind before the next motion iB made. 

REPOHT OF THB PUBLIC ACCOUNTS COMMITTEE ON THE 
ACCOUNTS OF ]933-34. 

Mr. President (The Honourable Rir Abdur Eahim): The House will now 
rt'Rllme consideration of the in~ motion moved by the HonourablA 
Sir James Grigg on the 2Mh Stlptember, 1935: 

"That the RppOI·t of t.he Public Acconnts Committee on' the nccounts of 1933-34, 
Pal'ts I and II, be taken into consideration." 

Sir Muhammad Yakllb (Rohilkllnd and Kllmaon Divisions: Muhamma-
dan Rural): 'S'ir, I have almost finished my speech. I have ollly to Bay. in 
conclusion, t.hat, it is not. ncceRsary for this House to go into the details of 
the Report. The function of thiB House in discussing this Report ought 
to he ('onfined to the general principles underlying the Report, arid, as I 
have already pointt'd out, there arc three salient points all whidl the H.ouse 
shoul(l l'Ollccntrntp itself. First is the control over eXI)(>nditure, second is 
over budgeting. and the third is that the results of the inquirieR into em-
bC7.Z1ements find things like t,hat should be placed before the Committee as 
early as possible. 

In conclmcioll, Air, T fepl r llIUElt also refer to a point on whieh streBS 
has b(,pn laid hv my friend, Mr. RntYfltnurti, nalllely, the puhlinntion of the 
evidcnee. I think, Sir, the pUblication of the evidence during the PlI.8t 
few years hue becn of great value to the Members of the. HOURe, though I 
fepl that rIuring last year the publication of the e"ioence mennt the nriti-
('ism by my friend Mr. Sat,varnurti and nothing eiRe. Still I do not propCltJe 

• "That this AR,,*,mhly reoomml'n,b 1,0 the Oovemor Oeneral in Council that raIlway 
revenues be dl'dared not linhlr to repay the Depreciation RelMlrve Fund niaihtained 
for Indian ~  ownpJ railways the balance I in~ on let April, lQW, .f 
lo:lm n ~n  fro,!, the fund to mpet railway deficits, nor to pay t(O jleo..-at, revoq_ 
anV l"tIIttnbiltlonli doe uhder the rrsolution of this ~  of the 20th ~  
19Z4, fl'om the year 1931-32 to the yoar ]936·37 IrieltiiNe." 

( 2663 ) 
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to stand in the way of his being immortalised in this way, and 1 hope that 
the House will agree that the evidence should also be published as it was 
40D8 in previous years. 

Mr. K. Sanliva ltow (Uovprnment of India: Nominated Official): Sir, 
Mr. Satyamurti began by enumerating the various functions, of the Publio 
Accounts Comrnittf>c and then read through practically the whole of the 
Ueport of the Committpe alld allio portions of the evicienc,"6, and asked Gov-
ernnlent to ~  what action has been taken oq each and eve!y one of the 
r,ecommendations made by the Commi.ttee. Bir, with due ~n  to him, 
I may mention that the Public Accounts Committee is appointed by tllis 
House to assist it in going through the compliclited business of B<tumining 
the Appropriation Accounts and the Audit Reports of the Auditor General,. 
alld the Committee meets for about two to three weeks and submits its 
Heport to this House. 1 really do not know, Sir, whether this august 
Rouse should spend the limited time at its disposal in going through every 
recommendation to find out what action has been taken by the Govern-
I ~ I  This function is performed by the Public Accounts Committee 
, itself. As soon as the Report of the Public Accounts Comrpittee is 
published, a statement is prepared showing all the recommendations of the 
Committee, and it is circulated to all the Memhers of the Committee every 
quarter showing what action the Government have taken on the recom-
mendations .  .  . 

JIr ••• S. Aney (Berar Hepresentative): May I ask one question, Sir? 
Will Government be pleased to supply t,he other Members also with a copy 
of the statement 'I 

Mr. ][. Sanliva ltow: I shall come to it presently. The statement for 
the last quarter which contains the recommendations of the previous Public 
Accounts Committee is incorporated in the next I{.eport of the Committee, 
FlO that Honourable Members will find in Appendix 1 to the Report of 
1934·3;'), the recommendations of 1933-34 and the !lction taken by Govern-
ment thereon. It is, therefore. unnecessary for me to enumerate the action 
. taken hy Government on each and everyone of the recommendations. I 
'rio not for one moment suggest that this House should not discuss any of 
,the important recommendations of the Committee to which effect has not 
been given by the Government. The time available could be more usefully 
spent if the Members concentrated on important questions of policy and 
principles .  .  . 

Mr. S. Satyamurti (Madras Citv: n ~ n Urban): For 
example? 

, Mr. K. Sanjiva Row: For example, the general control of expenditure 
and then,-I am just coming to that. 

lIr. S. Satyamurtl: You will never succeed. 
Kr. ][. Sanjlva Row: I do not, therefore, propose to deal with these 

details 'at present, and I shall confine myself to the more general questions 
railled .by Mr. Satyamurti. 

:][to S. Satyamurt1: I should like some direction Qn this matter, Sir. 
This Public Accounts Committee is appointed by this House. From 1928, 
weroake some recommendations; they are still pending, and so, is not the 
House 6'!ltitied to know ~ ~  action Government have taken em t.boae No 
eommendationa which we made? 
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Mr. President (The Honourable tlir Abdur Hahilll): 'l'he Chair under-
stauds that the uext H.eport will !lhow what uctioll has been taken by Gov-
ernment on the recommendations. 

Kr. B. Satyamurti: My frienu is pointing uut that 1 WUIi wrollg, but I 
want this House to Hote the great delay that take!l placCl for taking action. 
l'hu;; Committee goes on making recommeudatiolls year after year, and they 
lire being printed for 10 and 15 years without any apology whatever. This 
House it! entitled to know why there it! this uncollsciouuble dduy for taking 
action on the recommendations the Committee makes. 

Ilr. K. Banjlva Row: Is not the Honourable Member, when making 
that statement, assuming that the other Members do not read the Heport 
of the Public Accounts Committee at all, and that they are not taking any 
interest in the proceedings, and that it is his business ... 

Kr. B. Batyamurti: We can write everything at home. 

Ilr. K. Sanjlva Row: After making this general statement, Sir, I pro-
pose to deal with some of the general points raised by the Honourable 
Members opposite. As I have alt'eudy said, Mr. l::iutyumurti began by 
enumerating the various functions of .the Public Accounts Committee, and 
from t.he remarks which he macie on each of those functions, I gathered 
the impression that there was some misllnder:>tanding as to the exact scope 
of the work of the Committee. I shall, therefore, first deal with ihis aspect 
of the matter. Sir, us laid down ill Rule 52(1) of the Indian Legislative 
Rules, it is the duty of the Committee to satisfy itself that the money 
voted by the Assembly has been spent i~ i  the scope of the demand 
granted by the Assembly. I should like to deal in a few words with the 
implications of the phrase "within the Rcope of the demand ", as that is 
the main function of the Committee. The first and the foremost implica-
lion is that the expenditure under any grunt should not exceed the total 
amount votcd by the ASlielIlLly. It is, therefore, laid down that the 
Public Accounts Committee should report to this Hou!le all excesses over 
grants, and Goverpment brings forward motions before this House for 
excess grants in all cases in whieh there are excesses. The Recond impli-
oation of the phrase "within the scope of the demand" is that the expen-
diture brought to account IIgainllt a particular grant must be of such a 
character as to warrant its record against that grant. This implicntion, Sir, 
is not of much iUlpprtance in India, because the executive Government has 
l10tbing to do. with the record of expenditure against a particular grant. 
The Auditor General is the final authority for clasRification, and it is he 
who records the expenditure against a partiCUlar grant. 'l'he third imp1ica-
tion of the phrase "within the scope of the demand" is really of very 
great importance, and Mr. Satyamurti dealt with it at some length, The 
Legislature is asked by the exeeutive t.o vote a Rllm of mOlJ.ey 8S a grant for 
a partieulur }Jlll1l0IlP. It is /'r1le that this demand is split up into various 
!luhlleMs and is placed before the Legislature i.n considerable detail. Mr. 
Hatyamurti suggested,-these wen-l his words: 

"The purpOIe and meaning of this i. that the demands .. ked for and voted' hy 
the Houae should be .pent for the purpole mentioned in these deDIlllld. onder the 
varieu •• ab-heada." 
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-With due deference to my Honourable friend, I may point out tha. 
this is not correct, and I do not think it is' correct to say that 

3 p. II, the Honourable the Finance Member agreed with Mr. Satya-
tnmti's view. I shall first explain what the positK>n i1l'm lIhe T:Jnited 
~  There: 

.,c .... ~  the ~ i  ~ actually set out the ~  of the votes i.n de!-&i1, 
·tlle Banctlon of PlR'hanlimt IR given to the ~  on the who.e, and toke aetalls given 
IlI1deT them srI' ~  the informRt.ioll of Pal'liament. ...... Indeed. it ill do,pbtful whether 
the entry of the detail. in the ,estimates hall any legal effect whatever ''OD the appro-
priation. They are rather intended to define generally the purposes to which the 
agltregate vote is applicable. not to place a limit of amount applicable .ooly to the 
. leparatl' lub-divisionl of the vote. 'EstimateB,' laid Lord Welby. 'are' in aft calell 
framed to cover the sums e;!;pected tu be paid. They, QTe not binding 'Il datail •. 
The pdnciple, that Parliament intends to limit thil apprqpriation of the grant. to 
the ~  items of each s.ub-head of the estimates on which the gra.nts a.re based, 
ha. never yat been laid down and would probably be found to entir&ly fail in practice'." 

As regards India, I would draw the attention of the House to .ection 
67-A (6) of the Government of India Act. 1919. It will be seen that under 
this section the House crm reduce the amount referred to in any demand 
by. reduction of the whole demand. They cannot eut out any parlicular 
item. in the demand, which 8eems to support the view that. as in England, 
the LegislatUl'e here grants a. lump sum for a pal'ticular service. 

Dr. ZlallddID. Ahmad (United Provinces Southern Divisions: Muham-
madan RUl'Iri): Can we reduce the demand to zero? 

Sir Glrja Sbmka.r Balpal (Secretary, Department of Education, Health 
and Lands): You have done it. 

1Ir. It. Sanjtv. Row: Reappropriation between the sub-heads within 
a gr&mt is a ma.tter for the Executive. I may alfID say that all important 
reappropriations require the sanction of the Finance Department. It is 
only in minor cases that power has been delegated to other departments of 
the Government of India to sanction reappropriationl5. The only limit on 
the powers of the executive to sanction reappropriation is that laid down 
in Legislative Rule No. 50; that is, the executive when they want to incur 
expenditure on a. new service. even though they can find money from within 
the amount voted by the Assembly, have to go to the Assembly iii the 
fOml of a token vote. Subject to this restriction the executive has full 
powers of rea.ppropriation. If the Legislature wants to curtail the powers 
of reappropriation. the only remedy is to increase the -number of grants so 
tpatreappr9priations may not be possible. I do admit thot it is very bad 
budgeting if a department makes it a regular practice to provido R sutn 
in the budget under one sub-head and incur expenditure under another. 
Thjs has been admitted by us and the recommendation of the Public Ac-
counts Committee which my Honourable friend remi out the other day 
was agreed to by us. 

Mj Honou.rable friend, Mr. Satyamllrti. then went on to sub-rule (2) 
df'Rule 1>2. which says that it is t.be duty of the Committee to bring to the 
notice of the Assembly every reappropriation from one grant to another. 
Mr;. ,8atyamurti said th.t there were no sueh ca8e8 aud that this rule 
Illigbt\il1' t.oiI;·be -omitted; I am !lorry that I ao not agree wfth' him. 
I think that this is a very important part of the functions of the Public 
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Accounts Committee. The House votes a. certain lIum for 8 particula.r 
seJ;v:iqe. ,If B reappropriation is sanctioned from a grant voted for one 
servi.,ce to ~n  grant vat,ed for another service, the executive vril1 be 
oomlllittil}g a double irregulaTity. For examplc, by reBppr<>priat,ing from 
a certain grant to another grant they will be misappropriating money whioh 
has been voted by the Legislature for grant A, for the service of grant B, 
and secondly, they will in~  for grant B the amount voted by the 

~  for that purpose. I therefore think that it is one of the very 
iII!llprtant i I ~ of the Committee to bring to the notice of the House 
all ~  ropria.tions,'sanctioned-by mistake I must admit-from one grant 
to, ~ i  ~  the eX,ecutive have no power to sanction such reap· 
propriations .. -h is also not correct to say that there have not been any 
such cases. There have been some cases; for instance, in the Report of 

~~ ~i  i*Jtyou will fieB, Sir, that four or five ca.ses have been Npo_d , 
a.nd explanations given for the mistakes. • 

Mr. Satyamurti then wanted to know the nature of the special expendi. 
ture which the Finance Department brings to the notice of the Committee 
under Rule 52 (2). Under Rule 14 of the Auditor General's Rule, he ill 
required in certain circumstances to withdraw an objection to expenditure 
on the understanding that the Finance Department will report the matter 
to the Public Accounts Committee. It is true that there have been no 
such Oa'Bes till now. There is ¥so another kind of case in which the ex-
penditure is brought to the notice of the Public Accounts Committee by 
the Finance Department, and that is, when there is a difference of 
opinion between the Government and the Auditor General as to whether a 
particular new item of expenditure is a new service requiring a token vote 
of the Assembly. There have been several cases of this kind in the past, 
though during the last two years there have been none. Those are all the 
general questions raised by Honourable Members opposite. 

I shall now deal with Borne of the important details raised by one or 
two Honourable Members. I think Mr. Satyamurti as well as Mr. B. 
Das wanted to know what has ha-ppened about the London Stores Depart· 
ment. Unfortunately, owing to the illness of Sir James Pitkeathly and 
his diversion to two other special enquiries, he has not been able to submit 
a report. 

Kr. S. Sat1&D1urtl: Only three years I It does not matter. 

Mr. E. Sanllva Bow: It is hoped that the report will be available soon 
and that a condusion will be reAched before the Simla Sessiotl. Then my 
Honourable friend, Mr. Snt:vnmurti, wRnted to know what has been done 
about the special meeting in December recommended by the Committee 
for considering outstanding items. You will see, Sir, that 'he recom· 
mendation reOOs as follows: 

"Wo recommend that &. ~ i I meeting of the Committee should he held 80010 
time during I,ho Delhi Se88ion, if 110 desired hy tho memhers, to "xamine the action 
hlktln by the departmente on the various recommendation. and ~ i n  of the 
Committee." 

So far as I know, there hall been no desire expressed by the members 
to hold B meeting of the Committee in December Bnd if I remember aright, 
I think I asked Mr. 8atyamurti himself in December 19M whether a meet· 
Ing was necel8a.ry "nd he .weed that the actioQ t"keu by Go'Vel'IlIXleu\ Ou 
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the various recommendations w[t'R Ratisfactory and that no special mee\ing 
was necessary. '1'hen he wanted to know whether our general circular 
011 cont,rol of expenditUl'e, for which T am Rure be can claim a great deal 
of erl,dit. \\'1If; (jl' will be eil'('lIli1h'd to ntJH'J' Mf'mlwrFl of [,hc HOllse. 1 am 
prepared to lay a ~  of the circular in the Libnrry of the House, so that 
it might, be avnilahle t.o t.he ot.her Members. He wanted t{) know what 
its effect haR been. I may say tbat 80 far as supplementary grants were 
concerned he would have seen that the number of supplementary grll1lta 
ba8 dropped considerahly and as regards the general control of expenmture 
I think be will have to wait till the next Appropriation ~  of the 
Auditor General. That iR all T have to say, Sir. . 

lIr. Presid8'D.t (The Honourable Sir Abdul' Rahim): The House atandt 
adjourned sine die. 

'l'he Assembly then adjourv.ed line die. 
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